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LEGISLATIVE ASSEMBLY.
Wednesday, 17th March, 1937.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable 8Sir Abdur Rahim) in
the Chair.

QUESTIONS AND ANSWERS.

AsoLrtioN oF ImporT DuTy oN Pie IroN 1N THE Unrrep KiNapoM.
687. *Mr. T. S. Avinashilingam Ohettiar: Will Government state:

(8) whather it is true that the duty om foreign dpig iron has been
abolished by the British Government and they have thus
deprived India of the preference  hitherto ewjoyed on - pig
iron;

(b) whether the Government of India were consulted in the matter;
and '

(c) what step they propose to take in view of this step taken by the
British Government?

- The Honourable Sir Muhammad Zafrullah Khan: (a), (b) and (c). I
would invite the uttention of the Honourable Member to the replies given
by me tc questions on the subject yesterday.

Mr. T. 8. Avinashilingam Chettdar: I understood the Honourable Mem-
ber to say the cther day that preference was not given for pig iron under
the Ottawa Agreement. Is it not a fact that in the Ottawa discussion

eaf. pgint was made in this Assembly that pig iron was given free entry in
England?

The Honourable 8ir Mubammad Zafrullah Khan: Thel;e in still free entry
for pig iren.

Mr. T. S. Avinashilingam Chettlar: If there is no preference, but only
fteo entry, and if there is duty on pig iron from other countries, and wheye-
as that duty has been removed and there is no more preference, is not Inflia
put on a par with other countries? '

The Honourable Sir Muhammad Zafrullah Khan: Yes, but what I said
the other day was that the only thing that the Ottawa Agreement guaran-
teed was free entry and not preference. ' '

Mr. M. Ananthasayanam Ayyangar: Is it not a fact that the free entry
for Indian pig iron into England as opposed to some import duty on foreign
pig iron in England was the quid pro quo for allowimg preference on gal-
vanized sheets from England? ' o S

(2059 )
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The Honourable Sir Muhammad Zafrullah Khan: I would require notise
of that question. Though, of course, if the duty has been abolished on pig
iron from other countries, as a matler of fact Indian and other countries
have been placed on a par. What I said the other day, and what I ‘ried
to emphasize today, ie that no part of the agreement has been contravened.
Tho situation has been changed no doubt. I may also inform Honourable
Members that on the prices that are still ruling there is a good deal of
advantage in favour of India. Although there is no prefererce in favour of
Indian pig iron, exports from India are not being affected.

Mr. M, Ananthasayanam Ayyangar: s it not a fact that, in the Blue
Book published by the Director of Commercial Intelligence regarding the
Ottawa Agreement giving facts and figures, he has stated that preference
has been shown to Indian pig iron in United Kingdom in consideration of
similar preference for galvanized sheets from the United Kingdom?

The Honourable Sir Muhammad Zafmlla.h Khan: T would reql_}lre notice
te look up the hook and inform the Honourable Member. '

Mr. S8ami Vencatachelam Ohetty: To the extent that the duty on

foreign pig iron was removed, it did not affect the preference for the Indian
pig firon enjoyed so far?

The Honourable 8ir Muhammad Zafrullah Ehan: I have already answer-
cd that

ComMMITTEE OoF ENQUIRY INTO THE CAUSES oF DETERIORATION IN Rook Cur
SouLPrures IN ELEPHANTA CAVES.

688. *Mr. 0. N. Muthuranga Mudaliar: (a) Is it a fact that a committee
was appointed in November last to enquire into the causes of deterioration
in rock cut sculptures in Elephanta caves?

(b) Has that Committee submitted its report? If so, will Govern-
ment place a copy of it on the table of the House?

Sir Girja Shankar Bajpai: (a) Yes.

(b) The Report of the Committee is expected to be completed shortly.
Honourable Member's suggestion will be considered when the report is
received.

Pandit Lakshmi Kanta Maitra: What are the terme of reference to this
Commfittee?

Sir @Girja Shankar Bajpai: The terms of reference are to enquire into
the causes of the deterioration of these sculptures.

Pandit Lakshmi Kanta Maltra: Ts it not within the purview of this Com-
mittee to advise Government as to the ways and means by which Ihese
things could be preserved? .

8ir Girja Shankar Bajpal: They wﬂl enquire and make recommendations
for dealing with the situation.
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PRESERVATION OF PAINTINGS IN CONJEEVERAM AND OTHER PLACES IN SoUTH
INDIA.

689. *Mr. 0. N. Muthuranga Mudaliar: Are Government aware that a
large number of paintings in Bouth India, specially in Conjeeveram and
other places, are in the course of decay? Are Government prepared to
tuke steps to preserve them?

Sir Girja Shankar Bajpai: I would invite the Hcnourable Member's
attention to the reply given by me to his starred question No. 258 in this
House on the 11th September, 1935. The Tanjore paintings have since
been examined by the Archeological Chemist attached to the Madras’
Museum and his report is under consideration now.

Sikns 1N THE PunsaB AND NorRTH-WEST FrONTIER Postar CIROLE.

690. *Sardar Sant Singh: (a) With reference to the reply to starred
question No. 436 given og the .16th: September, 1986, will Government be
pleased to lay on the table a statement showing the ﬁgures of the 8ikhs in
the Punjab and North-West Frontier Postal Circle in various grades and
state if the proportion in services is equal to their proportion in population
in the Punjab?

(b) Will Government be pleased to state the criterion for judging whether
Bikhs get their due share of vacancies?

(c) Will Government be pleased to lay on the table a statement in
the following form showing particulars of recruitment made in the Punjab
and North-West Frontier Postal Circle during the year ending 31st Decem-
ber, 1986:

Grade Total number of vacancies filled Number of Sikhs recruited ?
by direct recruits.

The Honourable Sir Frank Noyce: (a) A statement giving such informa-
tica as is available is placed on the table of the House. The reply to the
latter part of the question is in the negative.

(b) No separate percentages of reservation have been fixed for the Sikh
community, and they share with other minorities the reservation of 8} per
cent. in the cadres of Telegraphists, clerks and other non-gazetted, non-
clerical, superior staff and 123 per cent. in all the other cadres, in the
I‘un]ab and North-West Frontier Circle.

(c¢) A statement giving the information asked for by the Honourable
Member is placed on the table of the House.

Statemnents.
Grades. Number of Bikhs.
(e8 on 1st Jnnuary, 1937.)
I. Clerical Staff . 440

II. Cadres of branch pontmuters overseers, rnlder.
sorting, overseer and head postmen, post.men.

village postinen and mail guards . 127

III. Line Staft . . . . . . 43

IV. Telegraphists and Tolegmph Mut-ora . . B
V. Miscellaneous Superior Staff (i.e., other non-mtted,

non-clerical, superior staff) 28

VI Inferior Staff (to whum the onmmunal ol'den a.pply) 148

A2
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Total number of Number of

Grade. vacancies filled Sikhs
by direct recruits. recruited.
I. Clerical Staff . . . . . 158 19

IL. Cadres of branch postmasters, QOverseers,
reader, sorting, overseer and head
postmen, postmen, village postmen and

mail-guards 47 &
IIL. Line Staff . . . . . . 12
IV. Miscellaneous Superivr Btaff (i.e., otber

non-gazetted, non-clerical, superior

stafl) . . . . . . 14
V. Inferior Staff (to whom the comimunal !

orders apply) - . . . . 139 9

‘1

e
- . R

1
RESERVATION OF A PERCENTAGE FOR SIKHS FOR APPOINTMENT IN THE PUNJAB
AND NorTE-WEST FRONTIER PosTAL CIROLE.

691. *Sardar Sant 8ingh: (a) Is it a fact that one set of percentages of
reservation for all recruiting units in each circle has been fixed in the Posts
ond Telegraphs Department?

(b) Ts it a fact that 4 1/6 and 8 1/3 per cent. posts have been reserved
for Anglo-Indians and ‘‘other minorities’’, respectively, in the cadre of
telegraphists, clerks and similar posts, in the Punjab and North-West
Frontier Circle?

(c) Is it a fact that the term ‘‘other minorities’’ consists of Sikhs,
Anglo-Indians and Domiciled Europeans, Indian Christians and Parsis?

(d) Are Government aware that the percentage reserved for ‘‘other
minorities’’, viz., 8 1/8 per cent. is much below the proportion of the
population of Sikhs alone?

e) Are Government aware that the Sikhs who occupy a strong position
in the Punjab on various considerations, have been allowed about 20 per
cent. representation in the Provincial Legislature?

(f) Are Government aware that as the Sikhs are chiefly in the Punjab,
no recruitment of the members of that community is ordinarily expected
in circles other than the Punjab and North-West Frontier Circle ?

(g) Is it a fact that in certain provinces percentages for the recruit-
ment of Muslims and Anglo-Indians have been fixed even at a higher rate
than the proportion of their population?

(h) Are Government prepared to reserve 20 per oent. posts for Sikhs in
the Punjab and North-West Frontier Circle (I'osts and Telegraphs Depart-
ment)?

(i) In case the reply to part (h) be in the negative, will Government
be pleased to (i) state reasons for according & differential prejudicial treat-
ment to the Sikh community and (ii) state whether they are prepared to
increase the present percentage (8 1/8) reserved for ‘‘other communities’”
in the Punjab and North-West Frontier Circle so that the revised figure
should be compatible to the share of all the ‘‘other minorities’’ taken
together?



QUESTIONS AND ANSWRRS, 2008

. The Honourable 8ir Frank Noyce: (a) Yes.

(b) The facts are not as stated by the Honourable Member In the
Punjab and North-West Frontier Circle, Anglo-Indians and ‘‘other minor-
ities’ are given a reservation of 4-1/6 and 8¢ per cent. reapectxvely in the
cadre of Telographists and 2-1/12 and 8} per cent. respectively in the cadres
of clerks and certain non-clerical, non-gazetted, superior staff recruited
locaily. In ali other cadres, 12} per cent. is reserved for other rinorities
including Angle-Indians and Sikhs.

(c) Yes, but where there is a special reserva'tlon for Anglo-Indiana and
Domiciled Europcans, the term, “‘other zmnont.aes mcludes Sikhs, Indian
Christians and Parsis only. _

(#) Yes, in so far as the cadres of Telegraphists, clerks and certaa'n"
locally recruited non-clerical, non-gazetted, . superior staff’-in- the Punjab
and N.-W. F., Circle are concerned. In all other cadres, the “other
minorities’’ are given a reservation of 12} per:cest. in.the Punjab and Nowth-
West Frontier Circle whioh is more than the percentage of popula.tlon of -
the Bikh community in that Circle., )

(e) They have been allotted 82 aaate out of 175, which is equal to about-
18 por cent. _ -

(f) No. They are recruited.in other Circles.

(®) Yes. ,

(h) No.

(i) Government do not consider_the resewntlonﬁ fixed by them to be
prejudicial to the interests of Sikhs and are, therefore, ot pm'pared to
alter them.

T S

Sardar Sant Singh: May T know what is the percentage 6f 'po'pulﬁtl'oh of
Anglo-Indians and what is the percentage of population of the Sikhs in the
Punjab and North-West Frontier Provinoe? :

The Honourable Sir Frank Noyce: I must ask for notice.

CoMPENSATION TO THE SUFFERERS OF THE QUETTA EARTHQUAKE.

692, *Mr. G. Morgan: (a) Is it a fact that many residents who lost

everything in the Quetta earthquake have not as yet received any compen-
sation?

(b) Do Government propése to expedite the settlement of such claims?

8ir Aubrey Metcalfe: (a) Government have heen unable to accept against
public revenues the liability to grant compensation for privote property lost
in the Quetta earthquake. Relief, however, has been given from His Ex-
cellency the Viceroy's Earthquake Relief Fund, in cases where an applicant

had been entirely deprived of the means of livelihood in order to ennble him
to make a fresh start.

(b) Does not arise.

Pandit Lakshml Kanta Maitra: Do ] understand the Honourable Mem-

ber to say that no compensation has been gwen from the Government
Exchequer?
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Sir Aubrey Metcalte: No. Government have accepted no liability what-
ever in the matter.

Pandit Lakshmi Kanta Maitra: I want to know whether, as a matter of
fact, no compensation has actually been paid out of the Indiun Exchequer
by way of compensation to people who suffered ?

Sir Aubrey Metcalfe: I want notice. This does not arise oub of this
question.

Mr. Lalchand Navalral: May I know if compeneation has actually been
given to those who have applied for it?

8ir Avbrey Metcalfe: I require notice.

Pandit Lakshmi Kanta Maitra: May I know if there ig any agency of
the Government whiclr considers the question of giving relief to people who
lost evergthing in the Quetta earthquake? Is there any machinery which
receives the apphcat.lona for claims, n.nd 80 on and so forth?

Sir Aubrey lotcﬂ.te' There has been such an agancy and I think t-hat
there is one still in existence in Quetta. It is an agency which still distri-
butes anything that is left in the Viceroy's Earthquake Relief Fund. But
that is not Government money.

Mr. Lalchand Navalral: Does the Advisory Committee, which was ap-
pointed just at the time when the earthquake was over, still continue?

Sir Aubrey Metcalfe: It does meet if required. I do not think it has
had any meetings recently. At any rate, anything that is being done in
this direction is at present being done locally.

UNSTARRED QUESTIONS AND ANSWERS.

GrADES OF PosTs oF CLERKS BANOTIONED FOR THE GOVERNMENT OF INDIA
PrEss, NEw DzLHI.

82. Mr. 0. N. Muthuranga Mudaliar: Is it a fact that all the posts of
clerks sanctioned for the Government of India Press, New Delhi, in the
years 1933 and 1934 were in the grade of Rs. 80—8—105 but the additional
posts of clerks sanctioned at present are in the two different grades, i.e.,
Rs. 60—8—1056 and Rs. 40—95? If so, what is ite cause?

The Honourable Sir Frank Noyce: No. There are two scales of pay,
Rs. 60—3—105 and Rs. 35—23—80, which are applicable to those clerks
who were in Government service hefore the 16th July, 1931. For those
who entered Governinent service on or after that date, one scale of
Rs. 40—40—5/2—80—3—95 has been fixed. The applicability of the
old and new scales does not depend on the date of sanction, but on the
date of entry of the incumbent into Government service.
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HorLipAYS, LEAVE, ETC., GRANTED TO THE CLERICAL STAFF OF THE
GovERNMENT OF INDIA PrEss, New DgLa1.

83. Mr. 0. N. Muthuranga Mudaliar: Will Government be pleased to.
state whether it is & fact that the clerical staff of the Manager, Government
of India Press, New Delhi, is not treated like that of the staff of the Manager
of Publications in respect of holidays, hours of attendance and leave, etc..
while both local offices are subordinate to the Office of the Controller of
Printing and Stationery, New Delhi? If so, why?

The Honourable Sir Frank Noyce: The clerical staff of the New Delhi.
Press and of the Central Publication Branch are treated alike in respeet.
of leave, but not in respect of holidays and hcurs-of attendance which are
regulated in accordance with the requirements of work in the respective
offices.

Doty "A\{.LOWANOﬂS o¥, THE Bitpor’ SUPERVISOR-OPERATOES.

84. Sardar Sant Singh: (a) Will Government be pleased to state if it
is a fact that the Telegraph Establishment Enquiry Committee, known as
"'Varma Committee’’ fixed the ‘‘duty allowance’’ or ‘‘special pay’’ of
Baudot supervisor-operators at Rs. 20 per month, whek they recommended
the creation of the said cadre of supervisors?

(b) Is it also & fact that the strength of the existing Baudot supervisors
will have to be increased by about cent. per cent. in order to give effect to
the said recommendation namely *‘Supervisor-operator’’ scheme which has
been accepted by Government?

() Is it also a fact that with the introduction of the Supervisor-operator
scheme experimentally about two years ago, the services of a good many
qualified operators had to be requisitioned as the number of existing super-

visors who passed the requisite departmental examination was found to be
inadequate to meet requirements?

(d) Is it also a fact that the departmental examination in question,
referred to above, had been postponed indefinitely since the year 1982, and

repeated requests from different service organisations to reopen the same
were of no avail?

(e) Is it also a fact that by a recent order of the Governor General in
Council the ‘‘duty allowance’’ of Rs. 20 per month has been reduced to
Rs. 10 with retrospective effect in the case of men who have not passed the
departmental examination?

(f) If the replies to parts (a), (b), (c), (d) and (¢) above be in the
affirmative, will Government be pleased to state whether they are prepared
to restore the duty allowance to Rs. 20, as reeommended by the Committee,
or to suspend the experiment till sufficient passed men are available, and
reopen the departmental examination forthwith for the purpose or to allow
the men affected the option to remain in their own substantive appoint-
ments if they so desire? If not, why not?

The Honourable Bir Frank Noyce: (a) The fact is not exactly as stated
by the Honourable Member. His attention is invited to paragraph 87 of
the Telegraph Establishment Enquiry Cormmittee’s report, u copy of which
is in the Library of the House.
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(b) No. ) . )
(c) Yes.

(d) The reply to the first part is in the affirmative. As regards the
latter part, since a large number of telegraphists who are qualified under
the former examination are awaiting promotion, no useful purpose is likely
to be served by holding a fresh examination.

(e) The fact is not as stated by the Flonourable Mémber! The unpassed
but locally trained men who are not ordinarily entitled to any special

pay have, as o special case and ‘purely ss a temporary measure, been
granted a special pay of Ra. 10 per rhensem.

. (f) Does not arise.

4
GazeTTED OFFICERS IN THE TELEGRAPH TRAFFIO BRANCH.

85. . Bardar Sant Singh: (s) Are Yovernmeéht aware of the fact that the
Telegraph Establishment Enquiry Committee in their report. under para-
graph 173, expressed difficulties in- selection of gazetted officers from
amongst the telegraphists, who entered the service as boys and before they

}:;d tlme_s to acquu'e high- educational qualifications or a knowledge of
aira?

(b) Will Government ‘be pleased to state the number of existing gazet-
F’sd oficers-in_the Telegraph Traffic Branch of the Posts and Telegmphs
epartment, who have not received high eduoatlon?

The Honourable Sir Frank Noyce: (=) Yes

(by Tt "is not understood what the Honourable Member means exachly
by “*high education’’. In the circumstances I am unsble to give him the
'mformntion required. ' :

GBANT oF HOUSE RENT To LiNE INSPECTORS OF THE PoSTS AND TELEGB.APHS
DEPARTHMENT.

 86. Sardar Sant Singh: (a) Is it a fact that all employees doing out-
door duties in the Engineering Branch of the Posts and Telegraphs De-
purtment are granted house rent allowance?

(b) Is it & fact that Line Inspectors of that Department are nof paid
house rent allowance?

(¢) Will Government be pleased to state the reason for non-grant of the
house rent allowsnce to Line Inspectors?

(d) Are Government prepared to review their case and grant a suitable
honse rent allowance to Line Inspectors, or provide them with rent-free
quurters;

The Honourable Sir Frank Noyce: (a) No.
(b) Yes,

‘(c) Line Inspectors draw s high rate of pay and Government do not
sonsider that the grant of a house rent allowance is justified.

(d) No.
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EMPLOYMENT OF THE SONS AND RELATIVES OF LINEMEN IN THE TELEGRAPH
-' DEPARTMENT IN THE BENGAL AND AssamM CIBOLE. :

87. Sardar Sant Singh: (a) Is it a fact that the majority of linemen
of the Engineering Branch of the Posts and Telegraphs Department now
working in the Bengal and Assam Circle, hail from other provinces of
India? _ ' .

(b) Is it a fact that most of those linemen have lived for years and are
practically settled in the Bengal and Assam Circle?

(c) If the reply to part (b) above be in the affirmative, are Government
prepared to provide their sons and relutives in the Telegraph Department
in the Bengal and Assam Circle? If not, why not?

The Honourable Sir Frank. Noyce: (a) und (b). Goyernment have no
information and do not propose to collect it, as an undue amount of time
and labour would be jnvolved in doing go. e T R
. (c) The recruitment of linemen in a Circle is confined to the candi-
dates who belong to or have their domicile in that Circle. The ‘sons_and
relatives of only those departmental employees who have their domicile
in the Bengal and Agsam Circle are, therefore, éligible for reeruitment
‘n that Circle.” Government see no reason to depart from the general
orders regulating admissian to the subordinate services in the Posts und

Telegraphs Department. :

GEBANT OF INCREASED House ReNT To LINEMEN oF THE YPosTs AND
TELEGRAPHS DEPARTMENT IN CALCUTTA.

88. Sardar Sant Singh: (a) Is'it a fact that linemen of the Eng’iht_aering
Branch of the Posts and Telegraphs Department are granted a house rent
allowance of Rs. 5 only per month in Calcutta? ' '

"(b) Is it & fuct that these linemen are entrusted with Government
tools and are lidble to compensate for the loss of those tools?
;. (c) Are Government prepared to consiger: the-hardship of the linemen
in respect of their house rent allowance and grant them an increased rate
of allowance? If nat, why not?

The Honourable 8ir Frank Noyce: (a) and (b). Yes.

(¢) No, because Government do not consider that the existing house
rent allowance which is not in lieu of free quarters of Rs. 5 is inadequate.

GRANT OF DAILY ALLOWANCE T0 LINEMEN oF THE PosTs AND TELEGRAPHS
DEPARTMENT. -

89. Sardar Sant Singh: (a) Is it & fact that Sub-Tnspectors, Line Ins-
pectors, Telephone Inspectors, Engineering Supervisors and other officers of
the Engineering Branch of the Posts and Telegraphs Department are in
receirt of daily allowance? ' '

) fb'} Is it a fact that linemen of that Department have to de eut-door
duties at all hours of the day and night and have to go out of their
headquarters for duty and remain outside for days together?

~ (e) Is it a fact that those linemen are not granted daily allowan
during the period of their stay on duty outside l:neadq\rm'i;ersa._‘:‘y
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(d) If the replies to parts (a), (b) and (c) be in the affirmative are
Government prepared to consider their hardship and grant a suitable
daily allowance to linemen? If not, why not?

The Honourable 8ir Frank Noyce: (a) Yes, when on tour out of their
headquarters.

(b) Yes, should necessity arise.
(c) Yes.

(d) No, there is no hardship, as their pay has been so fixed as to

compensate them for the cost of ordinary journeys within their juriedic-
tion.

GraxT oF HicEER HoUuse RENT T0 SuB-INSPECTORS AND memn OF THE
Posrs AND TELRGRAPHS DEPARTMENT.

90. Sardar Sant Bingh’ (a) Is it'a fact 'that- Sub-Inspectors and
linemen of the Engineering Branch of the Indian Posts #nd* Telegraphs
Department are granted house rent at the rate of Rs. 2 only per month
in moffusil stations?

(b) Is it a fact that those officials are required.to attend duty at all
hours of the day and night and have to live with their families and keep
Government tools in their safe custody?

(c) Will Government be pleased to state if they have received any
representation on behalf of these officials praying for increased rate of
house-rent?

(d) If the reply to part (c) be in the affirmative, will Government be
plcised to state the nature of the reply they have given to that repre-
aentation?

(e) Are Government prepared to grant a higher rate of house-rent
to those officials enabling them to hire suitable quarters for family accom-
modation and also for keeping Government tools in safety?

The Honourable 8ir Frank Noyce: (a) No, the rate varies at different
gtations.

(b) Yes, except that Government do not compel them to live with
their families.

(¢) Yes, in July 1936, from the All-India Telegraph Union.

(d) A reply was given expressing the Director General's inability to
accept any of the prayers contained in that representation.

(e) No. Government do not consider any increase in the existing rates
of house rent allowance justified.

REPLAOEMENT OF TELEGRAPH MASTERS BY SELECTION GRADE CLERKS.

91. Sardar Sant Singh: (a) Is it a fact that Government accepted the
recommendation of the Varma Committee and issued orders for replace-
ment of Telegraph Masters supervising the work of signal room clerks of
Telegraph Offices by selection grade clerks in 1984 ?

(b, Is it a fact that the Government order referred to in part (Q) clearly
direoted that the replacement should be effected when vacancies occurred
and as suitable clerks became available?
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(c) Is it s fact that vacancies occurred in the grade of Telegraph
Masters at Bombay, Rangoon, Karachi, New Delhi and ‘Simla Telegraph
Offices during the last two years and they were filled in by telegraphists?

(d) If the replies to parts (a), (b) and (c) be in the affirmative, are:
Government prepared to make necessary enquiry and issue orders for early
replacement of Telegraph Masters by selection grade clerks in those offices?

(e) Is it & fact that there are still supernumeraries in the grade of
Telegraph Masters? If so, how many?

(f) Will Government be pleased to state when the replacement of’
Telegraph Masters by selection grade clerks can be expected ?

The Honourable Sir Frank Noyce: (a) and (b). Yes.

(¢) and (d). “ Government have no information. The matter referred to
is one with which the Director General is fully competent to deal, and’
a copy. of the question is jbeing sent .to him for sych action ss he may
consider suitable. " .

(e) The fact is not as stated. The latter part of the question does not-
arise. .
(f) Government are unable to say.

APPOINTMENT OF A PROTECTOR OF IMMIGRANTS IN ASSAM.

92, Mr, V. V. @iri: Have Government appointed any protector of
imraigrants in Assam and elsewhere to look after the interests of immig--
rants there and elsewhere, as recommended by the Whitley Commission:
(vide page 874)?

The Honourable Sir Frank Noyce: The Royal Commission on Labour
recommended the appointment of a Protector of Immigrants in Assam to-
look after the interests of emigrants from other provinces who have not
settled in Assam. That recommendation has been implemented. The
officer appointed is designated Controller of Emigrant Labour.

StaTUTORY PROVISION TO HAVE ACOESS TO WORKERS' HOUSES IN AsSsAM.

93. Mr. V. V. @iri: Have Government made any statutory provigion-
to hav: access to workers’' houses without any let or hindrance from.
ruanagers of tea plantations in Assam as recommended by the Whitley
Comirniszion ?

The Honourable 8ir Frank Noyce: No. The attention of the Honour-
able Member is invited to the remarks against Recommendation 291 in
Part IV of the Fourth Report showing the action taken by the Central and
Provincial Governments on the recommendations made by the Royal
%ommisaion on Labour in Indis, copies of which are in the Library of the

ouse.

CoNSTITUTION OF BoARDS 0F HEALTH AND WRLFARE FOR WORKEBS IN THE
TEA PLANTATIONS.
04. Mr, V. V. Giri: Have Government constituted any Boards of

Health and Welfare for workers in the tea plantations as suggested in the-
Whitley Commission ?

The Honourable Sir Frank Noyce: No: this is not a matter for ther
Government of India.
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wanns GIVEN To- OprioRRs IN° THE TELRGRAPH . TRAFFEY Baumn FOR
‘. . PurisHMENT OF SUBORDINATES.

95 Blrdt‘l' Sant Singh‘ (a) Is it & fact that under’ the existing rules of ‘
punishment the officers in the Telegraph Traftic Branch of the Posts and

Telographs Department have been given extensive powers over their
subordinates?

(b} Will Government be pleased to atate if these officers have been
authorised to try cases of offences under the Indian Telegraph Act and the
Official Secrets Act?

(c) Is it a Ia¢t that the Chiéf Superintendent, Central Telegraph
Office, Calcutta, punished two officials under-the Indian Telegraph Act and
the Official Secrets Act and, in so doing, privileges under provisions laid
down in ‘Rule 55 of the Civil Services (Classification, Oontrol and Appeal)
Rules were denied to the officials punished?

{d) Will Government be pleased to state the rules, if any, on the rela-
tions between controlling officers ‘and their ‘Subordinates, *““hether in
guzetted or non-gazetted ranks?

The Honourable 8ir Frank Noyce: (a) I do not know what the Honour-
able Member means by extensive powers; the powers of punishment are
laid down by definite (mvernment orders.

(b) No; such caaea are tried in a Court of law but in chses in whlch
Givernment "servants are involved, departmental pmcve‘dm«a ‘are matitu-
téd simultaneously by competent officers.

(c) Govérnment have no information. Tt is open to the olﬁc.iu.ls con-
cemed to appeal to the proper authority. '

(d) The attention of the Hononrable: '\fember is drawn to, the Govern-
merit ‘Bervants’ Conduct. Rules.

'THE INDIAN FINANCE BILL-—contd.

‘Mr. President (The Honourable Sir Abdur Rahim): The House will now
‘take up the consideration of the Tndian Finance Bill, clause by clause.
'The question is:

“That clause 2 stand part of the Bill.”

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and Chit-
tcors Non-Mubammadan Rural): Sir, I beg to move:

“That in clause 2 of the Bill, for the words ‘one rupee and four annas the words
‘sgie rupee’ be subatituted.'’

This amendment relates to the imposition of salt duty of Rs. 1-4-0 per
maund. This has become a hardy annual, but it is not a mere matter
of sentnment, but one of growing conviction in us. Sir, next to air and
water salt is the one article of food of universal consumption. There is
another point on account of which we believe that this salt tax, sooner or
fater, most be entirely abolished, for this reason that the incidence fally
more on the poor than on the rich. On these two grounds, if left to my-
gelf, I would certainly prefer to move for the abolition of. this duty al-
togethet. In addition to the Rs. 1-4-0 per maund that is imposed under
this Act, there is already a surcharge under the Surtharge Duties Act of
25 per cent. In all the poor consumer pays Rs. 1 9 0 per maund on every
inaund of salt.

Y
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Sir, by moving this amendment, I am giving an opportunity to the
Finsnce Member to give full proof of his concern for the poor consumer
of whom he has been talking in season and out of sepson, whenever we
spoke of some protection for some industry or other. No doubt the only
justification for the imposition of this tax or the excise duty is that it
sits lightly upon the consumer, and it is an srticle of universal consuzap-
tion. That is the principle on which this excise duty has been allowed in
the report of the Taxation Inquiry Committee that was published in 1926.
I would say that the principle on which they proceeded is entirely wrong,
and anyhow circumstances have completely altered. For one thing, if it
is an article of consumption and the incidence of taxation sits lightly upon
the poor, inasmuch as it is distributed over a large extent of population,— .
nearly 37 crores of people here,—I would say that you must judge from
the results as to whether in spite of the imposition of this excise duty the-
consumption has been growing and is- sufficiently adequate for the needs.
of society.

An ordinary human being,—let alone agriculture' and cattle,—requires
according to the best standardd'at least 40 pounds of salt per head per
year. That is the consumption rate in England where there is absolutely
no cxcise duty on salt, In Portugal, we find that 35 pounds of salt are
consumed per year on'an avernge by an individual. Tn, countries where
salt is taxed, as in France and Italy, we find the per head consumption
is 20 pounds and 18 pounds respectively. But the average in this country
in not more than 12 pounds per year per head. T would say that con-
sidering the largest coastal extent that this country posscsses and the
need for the consumption of salt in this country which is a tropical country,
much more than any other country on the face of the globe, the consump-
tion per head is absolutely inadequate. Tt is much lower than is neces-
sary for ordinary human existence. In the jails of the Madras Presidency,
the amount of salt that is given is 17 pounds per head. I huave found that
in provinces like Madras and Bengal where rice is consumed as the staple
food product, it is 17 pounds per head that is allowed in jails as the jail
diet. In other provinces like the Punjab and the North West Frontier
Province where not rice but wheat is the main article of food, the quantity
allowed is 12 pounds per head. Therefore, it is clear -that having regard
to the naturc of rice consumption in this country, the large tracts of area
where rice is the staple food product, salt is required in abundance. There
is, therefore, no gainsaying the fact that in so far as it goes India is
absolutely underfed in salt. The output of salt per year in this country
is 530 lakhs of maunds which yields an income of nearly 8 crores of rupees,
and that includes imports from foreign countries also. Recently on ac-
count of the Gandhi-Irwin agreement, some few maunds, here and there,
have been allowed to be manufactured by individuals for domestic con-
sumption; but on account of the rigorous manner in which these rules have

been worked, even the small quantity that the poor consumer could manu-
facture has been denied to him.

I would, therefore, say that on account of the imposition of this duty
an essential article of food has not been allowed to be consumed in the
proper proportion in which it is consumed in other parts of the world where
it is not taxed. That is the main reason why T oppose this salt tax. It
is not as if it sits lightly upon the poor consumer. If in spite of the in-
cidence the consumer were able to consume the quantity which is neces-
sary for human existence, there would be nq complaint. Byt that is not
so. He is unable on account of this tax to purchase the necessary quantity
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for himself. That is the state of things with respect to the human beings
in this country, 87 crores of whom are not able to provide themselves with
the necessary quantity of salt. What about cattle? Their number is
-growing almost every day. Even for cattle, salt is necessary. Without the
necessary quantities of salt mixed properly in food, even cattle cannot
-exist.

Mr. N. M. Joshi (Nominated Non-Official): Only stud-bulls can have
salt now.

Mr. M. Ananthasayanam Ayyangar: Yes, if they are provided by the
_munificence of His Excellency the Viceroy. But I have seen many stud-
bulls roaming about in the City of Delhi which do not get even drinking
water, not to speak of salt. That is the unfortunate position, though no
.doubt thcere is now a tendency to lat them loose on society indiscriminately.
8ir, I would say that with respect to cattle it is the same tale of woe.
Even the small pinch of salt that the poor.consumer by his labour is able
‘to earn is denied to the cattle, because there is a race betweén the animal
and the poor agriculturist for whom so much is talked about by His
"Excellency the Viceroy and by my Honourable friend, the Finance Mem-
ber, who talks every minute about the poor consumer. There is every day
this competition or race between the poor agriculturist and his buffalo or
cow or bullock for this necessary food material. For coconut cultivation,
-galt is necessary. For industries also salt is necessary. No doubt a regu-
lation is made whereby some salt is given free for curing or preserving fish.
"That is the only boon, that has been provided. With respect to the others,
I am sure the House will agree with me that, in this country, both human
‘beings and cattle are being grossly starved in the matter of salt. That is
the one complaint that I have to make with regard to this excise duty on
‘salt. Excise duties certainly can be imposed on local production, on even
.articles of consumption if it is intended that a restriction is to be imposed
-on the consumption of those articles, as in the case of spirituous liquors
and other articles of luxury, where an excise duty can certainly be imposed
in order to put down the consumption. But with respect to a necessary
article of food, I would say that if the tax injuriously affects the people and
they are not sufficiently rich to provide themselves with this essential
article of food, it ie an improper tax. Government may not get revenue
out of it, but they must find other sources of revenue to fill their coffers
and not impose a tax on the poor man’s salt. Thaet is why I raise my
voice of protest against this.

There is another reason why this excise duty ought not to be imposed.
1 have gathered statistics to show that since the imposition of this excise
duty, as the incidence, has risen the quantity of consumption, has gone
.down. That must be an eye-opener to Members on the Treasury Benches
who have brought forward this Bill today for the reimposition of the salt
duty. The figures are given in the Taxation Enquiry Committee’s report
at pages 184-185. I shall go back to 1878-79 when the duty on a maund
of salt was Rs. 2-14-0: the consumption rate was then 8-9 pounds per
head. Taking that as the starting point, let us see the subsequent figures.
In the year 1882-83, the rate was reduced—to somewhere between Rs. 2
-and Rs. 2-8-0 a maund—the index figure then went up to 116 from 109.
Coming again to 1904 to 1907 when the rate was one rupee a maund, it
rose to 186. Then in 1922-23 when the rate was Rs. 1-4-0, there was an
increase and it went up to 175. In 1928-24 when the duty was increased
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from 1-4-0 to 2-8-0 or almost doubled there was a sharp decline from 175 {o
153; and the rate came back to 1-4-0 in 1924 and ever since it has beeu
stable, Twelve years have passed since then, but what is the quantity
of consumption of salt? It has not progressed from 510 lakhs of maunds
during the whole course of these twelve years. From the above figures we
find that the consumption of salt has increased by nearly 50 per cent.
when the galt duty was reduced from 2-14 to 1-4 a maund. I say even
8 blind man can read the inference from these figures: they show that if
the duty goes up, the consumption goes down; and if the duty goes down,
the consumption goes up. Today the consumption is not what it ought
to be: we are underfed in salt after the imposition of this salt duty at 1-4-0.
It may be a tamasha for the Treasury Benches: they may say it is a matter.
of sentiment with us—the Dandi march and so on—and, therefore, we are
saying all this. But I say it is not a matter of mere sentiment: it is a
matter of entire conviction, and it is growing in our minds that the poor
man ought not to be taxed for this small necessity of life: I have seen
various househblds where it is even 8 luxury for the ‘poor man to get a pinch
of salt for his gruel or conjee; though it does not cost him more than one
pice a day, a pinch of salt is a luxury for him. From the figures I have
cited, it is necessary in the interests of the consumer, for whom the
Honourable the Finance Member and His Excellency the Viceroy are
shedding tears every day, that they must take this duty away, if they are
really sincere and bona fide, let them fall back upon other resources. Un-
fortunately, 8ir, the Taxation Inquiry Committee came to a wrong con-
clusion after weighing the pros and cons. At page 188, in para. 164, they
say:

“The chief of the excises levied in India is that on salt. The objections to this
tax are well known : it falls on a necessary of life, and to the extent that salt is

esgential for physical existence, it is in the nature of a poll tax. The bulk of it is
fuaid"by those who are least able to contribute anything towards the Btate expendi-
ture .

In the next paragraph, they justify the levy of this duty on the ground,
quoting an extract from the writings of an American writer who says that
on an article which is universally consumed, and the incidence of tax on
which might not sit heavily on the poor consumer, excise duty might be
imposed and Rs. 8 crores distributed over 87 crores of people might not
be a heavy incidence, and, therefore, they accept this and say it might be
allowed to stand. But I say with very great respeot that that argument
does not hold good for this reason, that at the time they made this report,
they had ignored many other factors. They evidently thought the poor
man uses only salt and that his other necessaries of life are not taxed.
I need not say that almost every necessity of life is taxed—food, clothes,
etc.,—and, therefore, the poor man is indirectly taxed in many ways.
His cloth is taxed; his kerosene is taxed; his sugar is taxed; even his
matches are taxed. Tt may be that the Honourable the Finance Member
will say that it was at our request that rice was taxed and an import duty
‘was put on rice. We wanted a protective duty—I am not clamouring
against the imposition of & rice import duty, nor do I say that the wheat
import duty should be abolished. They are very necessary in the interests
of the producer. But that does not mean that you shouid have an excise
fluby on the production of the necessaries of life, like salt, food or cloth-
ing.

Therefore, I say that the argument advanced by the Taxation Inquiry
Committee no longer holds good. They unfortunately failed to see that
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it is not only the poor man's salt that is taxed, but many other t.hlngs
without which existence would be impossible are also taxed. It 'is time,
therefore, that the Honourable the Finance Member re-reads or at any rate
goes over those principles which were debated sometime ago. 1 have
shown that in- respect of this article as taxation increases, consumption
decreases and as taxation decreases, consumption increases. From these
facts, it is clear that this excise duty ought to be removed altogether.

The next point is that this excise duty sits more hem"ily: on the poor
than upon the rich. No authority is required to prove that the poor use
salt much more than the rich: the rich do not go in directly for salt: they
take vegetables and various other things which contain salt as one of their
ingredients naturally. The richer classes go in largely for other things,—
ten, cofice, ete., which contain sugar, in preference to salt. Thus, it is
the poor man who pays much more of this salt duty, and it is more bur-
densome to him than to the rich man. The two principles laid down in
the Taxation Inquiry Committee’s Report as a justification forithe imposi-
tion of an excise duty on an article of consumption are that it must be
light and it must not restrict consumption, and it ought not to sit heavily
on the poor man. I would say in all humility that neither of these criteria
is satisfied by the imposition of this salt tax. It restricts consumption on
the one hand and on the other it sits heavily on the poor man who has to
bear many other burdens as it i8. On these .grounds the tax should be
removed. The ecircumstsnces prevailing in other countries like France,
Italy and others are quite different. There salt is not required in such large
quantities as in this country. Tn those countries the purchasing power of
the individual and the average income are much more. Moreover there the
indirect taxes are mueh lighter. That was brought forward as an argument
by the Honourable the Finance Member for re(%ucing the import duties on
various articles. It is only the other day that he suggested that the import
duties were regressive: he also said the law of diminishing returns had
begun to work. I would ask the Honourable the Finance Member to apply
the same principle here and see whether the law of diminishing returns has
not come into operation in this matter also, in that for over 12 years, the
510 lakhs of maunds of salt has not increased, though this year it is 580
lakhs of maunds which has been consumed, for which the Finamce Member
has already given an explanation. I need not grope about for finding an
explanation as to how this year salt has increased to 530 lakhs of maunds.
He has said that on.aceount of the lighthearted representations or promises
that were made by Members of the party to which I have the honour to
belong the merchants did not go in for purchase of salt under the expectation
that salt would be taxed more lightly, and that is why people or merchants
did not stock salt as they had done last year, and that is why you find
there is a larger purchase of salt, i.c., 580 lakhs of maunds, a portion of
which should have been shared with the previous year. At page 22 of the
Explanatory Memorandum by the Finamcial Secretary, he gives the figures.
of salt consumption for the last five years. This is what he has given:

In lakhs of maunds.
1931-32 . . . . . . . . . 5,39
1932-33 . . . . . . . . . 5,15
1933-3¢ . . . ) . . ) ) . 5,37
1934 35 . ) . . . . . . . 5,08
1935-36 . .o . . . y . 5,28
1938-37 . ) ) . e 5,30

1937.88 exo!udmg Burma . . . . . 8,10
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Now, Sir, if these are the figureés-on which the consumption has moved
up and down during the'last 12 years, I would say that the law _of d.iminish-,
ing returns has certainly begun to work. I am certain that if tomorrow
the salt duty were abolished, four times the quantity, that is nearly 2,500
lakhe of maunds of salt would be consumed in this country by the 37 crores’
of people, and an equal quantity of salt will be necessary for cattle; and
for agricultural and industrial operations, a like quantity would be neces-
sary. Therefore, I say that if tomorrow the duty on salt were abolished,
the figurés of consumption would swell enormously in the next year. We
may not have to wait too long in this direction. If instead of abolishing
the duty altogether there is even an appreciable reduction in the excise
duty, 1 am confident the figures would swell enormously. What is lost by
a reduction in the excise duty would certainly be made up by the larger
quantity of salt consumed in the country by human beings and by cattle.
Therefore, 1 say that a bold attempt may be made in that direction and
the figures of consumption will go up very rapidly. The Honourable the
Finance Member has expressed w0 much anxiety for the poor consumer,
but let him #rantlate his auxiety for fthe poor into action by abolishing the
galt duty if not at onee, at least in progressive stages within a period of, say
ten years.

‘"Then, Sir, apart fram the revenue duty and the primeciples on which
this taxation is imposed, having regard to the manmer in which the De:
partment of Education, Health and Lands has been trying to find the
nutritive values of various articles of food in this country, I would make
an appeal to my Honourable friend, Sir Girja Shankar Bajpai. Has he
discovered that, after all, salt is not a necessary ingredient in the food
of the poor man? Has he found that salt has no nutritive value? If he
has done that, then I am prepared to accept his analysis of the nutritive
values of various articles. I am sure he will not go to such lengths, even
though he may justify the tax on other grounds, as to say that salt is not
a necessary ingredient in the poor man's food or that it has no nutritive
value; on the other hand, I am sure he will agree with me that salt is
absolutely essential for the poor man. Then what should be his duty?
Instead of asking us to drink more milk, a thing which is not so readily
available for the poor man, he should try and enable the poor man to have
one more pinch of salt by having it distributed more freely, not entirely
free of charge, but at cost price, in various parts of this country. Sir, the
cost price of salt is only three annas, ard this I have found by a personal
examination. I find that from the report of the Salt Survey Committes
who have gone into this question in detail, that the cost price per maund
of salt, making all allowances for all kinds of excess expenditure, and allow:
ing a decent margin, is only Rs. 0-5-8 per maund. If that is so today, let
us go to the bazar and see at what rate a bag of salt sells. It sells at
Rs. 4-10-0, because the excise duty is Rs. 1-4-0, the surcharge is Rs. 0-5-0;
which comes to Rs. 1-9-0 on a maund and to this you should add the middle:
man’s profit and the freight charges up and down, and all these have to
be borne by the poor consumer. * Sir, T would repeat a thousand #imes
that the Finance Member should translate his concern for the poor. con-
sumer into action. Let him, therefore, supply this necessary artiole of
food at cost price, namely, Rs. 0-5-3, if he has really the interests of the
poor at heart. S

Bir, by this amendrftent, T am hot seekitig for the absolute removal o}
the excise duty of Re. 3-40 altogether. My amendment is a moderate
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one, because now we have to carry the other Members of this House
with us. Even the Honourable Member in charge should accept my
amendment most unhesitatingly and with a clean conscience, and I would
ask Members belonging to all parties in this House to vote for my amend-
ment. Sir, today the excise duty remains and with it the surcharge. Is
it not right that before all other surcharges are removed, the surcharge
on salt should be removed? Was it necessary for the Government to
restore the cut before the surcharge on salt was removad? Whatever
emergency or additional taxation was brought into existence in 1931-32,
did not the Finance Member say that they were adopted for emergency
purposes and they would be removed as soon as the emergency was over?
Did he not say that on account of the pledges given by his predecessors
that as soon as the emergency disappeared, the emergency measures would
be removed, and that the cuts in salary would be restored, and ‘was it not
in accordance with such pledges that the salary cuts were restored? Sir,
we moved an amendment that salary cuts should not be restored with
reference to salaries below Rs. 200, I beligve. - "There wowuld have been.no
inconvenience caused to anybody getting Rs. 200 and above if his cut
had not been restored. A (Govemor who receives Rs. 10,000 or the Viceroy
who receives Ra, 21,000 per month wauld not haye died if his salary gut
had not been restored. I say, Sir, these people would live long, they
would prosper much better, by the blessings of the 37 crores of hungry
mouths. Where is the pledge? If there is that pledge with respect to
the rich man regarding his salary cut given by the Finance Member's
predecessor and his successor is in duty bound to carry out that pledge,
though when carrying out that pledge he told that the country had not
recovered completely from the depression, what about the poor consumer,
for whom our friend, the Finance Member, exXpresses so great an anxiety?
Whatever the position may be, Sir, I strongly hold that the surcharge on
salt ought to be removed at once. I would appeal to my friends of the
European group also to assist us in our demand because last year they
werc anxious that the surcharge imposed on all articles imported into this
country and other surcharges whether produced or imported into this
country, should be removed. When they are so anxious about the removal
of all surcharges, they must agree with us that at least with respect to
the salt tax, the surcharge should be removed. It is not a new matter.
This is a matter upon which all sections of the House have been anxiously
bestowing attention in order to give relief to the poor in some manner or
other. I, therefore, appeal to all sections of the House to support this
amendment, which is, after all, a modest one. It is not such a dangerous
amendment as would bring down the finances of the Government so as
to need the certification of the Viceroy. By this reduction, you will simply
be indirectly removing the surcharge on the salt duty. 8ir, I move.
(Applause.)

Mr. President (The Honourable 8ir Abdur Rahim): Amendment moved:

“That in clanse 2 of the Bill, for the words ‘one rupee and four annas’ the words
‘one rupee’ be iubstitated.”

Mr. Lalchand Navalral (8ind: Non-Muhammadan Rural): Sir, a similar
amondment etands in my name, and I whole-heartedly support the amend-
ment now moved by my Honourable friend, Mr. Apgangar. This item of
salt is one over which the bureaucracy has been persistently defying publie
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opinion from time to time. The public opinion §s. that salt, which.is a
necessity much more for the poor than for the rich, should be free of any
tax. A questior is asked, how'is it :nore necessary for the poor than for
the rich? My reply to it is that the poor man uses sult much more than
the rich man does.” Tt must have been observed that in places, poor men
instead of using sugar, use salt with tea. Therefore, the necessity of
salt for the poor man is one which cannot be denied. This House has
agked several times that this salt tax should be removed altogether and has
even succeeded in carrying amendments, but the tax has been restored
under certification. T submit that the opinion with regard to this tax being
condemnable and reprehensible is even held by stateemen in England. The
Secretary of State once considered this to be a very wrong tax which affects
the poor people. Mr. Macdonald also considered it as a blemish on Indian
administration, but the mentality, the attitude of the die-hards here can
never change.

The Honournble Slr Jtu:nec Grigg (Fmanee Member) Hurrsh !

Mr, 'ﬂalchlhd Navalral f[t is 'Tﬂ.h'rnh td'you, but great distress to us.
We want yeur’ aympathy. Nobody can say that the present amendment
is an unreasonsble one. It is not being asked that the whole tax:should
be removed; it is nbt being asked that it should be considerably reduced.
It ia only four annas that i being asked to be removed from the tax; instead
of Rs. 1-4.0, the amendment says that it should be reduced to one rupee.
What will be the loss by this amendment if carried? Mr. Lloyd always
says that we shall incur a loss, and, therefore, we cannot nfford to reduce
this tax. There is loss whenever a tax is reduced or removed, but where-
there is a will, there is a way. There are so many ways suggested during
the budget time to make up the lose, and even now there are many ways
for the Government {o make up that loss in respect of the necessity of the
poor man. We were told last time that the loss on this account would be
about 1} crores of rupees when a similar amendment came up hefore the
House for discussion last year, it was suggested by the Treasury Benches
that the loss would be 1,62 lakhs of rupees. If only ten per cent. of the
salaries at the top is cut, it would be more than two erores,—and is that
difficult to do? Therefore, T submit that this amendment is rcasonable.
This country produces salt in abundance. The country has got sea coasts
wherc you can get any amount of salt, but, apart from that, in the country
itself there are colour lands where £alt is got in large quantities, and if there
be no restriction, every man, every villager can get his salt without any
difficulty from those lands. Colour sult used to be consumed in India, and
it hae been stopped only after this salt tax has come in. Tt is absurd in
such cirecumstances that any man should be handieapped with regard to his
salt. This question of reduction of ealt duty has been geing on for a very
long time. Mr. Gokhale tried his best to have this salt tax removed.
Mahatma Gandhi also is of the same opinion; he went even so far as to
have a campaign for the making of salt and Government know how difficult
it was for them to deal with it and what disturbance took place in the
country. But Sir, Government have not profited by that too. Then. what
has happened in this House itcelf? Last year, there was an amendment
to reduce the salt tax and it was carried, but the salt tax was restored by
His Excellency the Viceroy. In 1985, there was an arnmdmmt to reduce
it to twelve annas and the House succeeded in carrying that amendment.
Therefore, it will be adding insult to injury if this persistence on the part

B2
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of the Treasury Benches should continue and this very reasonable amend-
ment is not accepted. I hope the House will not care for the certification
of the Viceroy for the restoration of the tax. The House must exercise it#
own opinion snd show that the popular demand is that this salt tax should
not exist ut all, and if it could not go at once, it should go, first of all, by
reducing it to one rupee, and then again by more, and so on. Experience
has shown that whenever the salt tax has been reduced, the consumption
has increased. For that there are figures which would convince the House.
In 1902, whep the tax was Rs. 2-8-0, the consumption was 3.2 crores of
maunds. In the succeeding years, it was as follows:

Consumption in
Yenar, Rate. crores of
magnds,
Rs. '
. 11
1003 - ‘l 382
1906 1/8 4-11
1907 . 1 n £27
1815 1 5-22
1916 1/4 The consumption went. down..

I'herefore, I submit that, even from that point of view, the consump-
tion will rise, if the tax is less. On a matter of this sort, we should waste
no roore time. If the Government have got the will, they will accept the
opinion of tho House and reduce this tax and accépt this amendment,

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): 1 wish to
explain the amendment as I understand it. This is not to reduce the salt
tax at all. The salt tax today is not 1-4-0. It is 1-9-0. 'There is a 25 per
cent. surcharge on salt by some other emergency Act So now we propose
to raduce it really to 1-4-0. We have no other way within the limits of
the Bill to propese for the abolition of the surcharge on salt. Though we
are the Oppesition and we represent public opinion, it is evident that we
have nothing te do in shaping the Finance Bill. 8o we cannot say that in
the 1932 Act such and such a clause be omitted or repealed. The Honour-
able the Finence Member must be aware that this surcharge is not an
ordinary tax, and already he has been very kind to certwin sections of the
people of this country for whom he has always a soft corner in his heart as
every on: knows and he will admit that he has already reduced this emer-
gency surcharge to its entire extent in their case. I mean the income-tax
and super-tax surcharge. Though the poor man’s representatives suggest-
ed that the direct taxation of the rich man should first be thonght of in sll
emergencies, the Finance Member has been very unkind to the poor man
and he has never thought of even reducing this surcharge. 8o, the import
of the amendment is not to reduce the salt-duty. It is only intended to
take away the surcharge and this is the way we car do it today. Now, im
this reduction five annas will go and 1-4-0 will remain. » _

1 would have proposed the entire abolition of the salt tax and in fact T
hav%s bzen n.lwayelt) ta].)l;}ing this emendment for the entire abolition of the
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selt tax and it has been carried very often but this year we:like to. sppear
to be reasonable even to my Honourable friend opposite. If we find p
response, he will find that we can work together for the. benefit of 'ﬁ}ﬁp
country, though we do not believe yet that he will work for it at all.
During the last two speeches he appears to have mellowed into a new kind
of mentality and it may be expected that this would open a new chapter
in his life and will afford him an occasion to give reasonable consideration to
the public opinion of this country or at least the opinion as represented in
this House by the Opposition. 8o let us expect that he will not grudge
this abolition of the surcharge on the pvor man's salt. He appeared also
in yesterday's speech to have given some encouragement when he spoke
about the regressive taxation in this country. At least, so far ns his words
go to that extent, I was myself a bit encouraged to propose this amendiment
to him. He does not like this way of putting indirect taxation on the poor
man. It is always the consumer who pays. He wants to diversify industry
by means of taxation. This reduction will undoubtedly be effective that
way.

He also knows perfectly well that this salt tax is not only an indirect
12 Noox tax but it is something more. 1t has got something about it of

" the primitive savage instinct of the Government. 1t is a poll
tax. Whatever be tha difference between the rich man and the poor man in
the use of salt, the average cannot be much this way or that so far ns the
salt duty is. concerned. It may be a little mcre in the case of the rice
eating man and it may be a little less in the cuse of the wheat eating man
but it is & poll tux nevertheloss and here it is agnin that the Finance Mom-
ber can expect sure und convenient income even if the poor man had been
even blud perfectly white. For if he cannot pay any other tax; so long s
ho has life in him, he must pay this tax if the Honourable the Finance
Memwber compels him to pay it. So this is o safe corner up his sleeves
where he may exactly calculate the money that he will get. He may not
be sure of geiting a bigger income from this import duty or that import
duty or he may be getting a lesser income from excise on sugar. But here
the income is fixed. B8ir, this, however, is not what the Finance Member
of a Btate ought to do. He must think, as he has called it, of the recupe-
rative capacity or the prospects of the nution, and if he can, he will caleu-
late upon that, but to calculete upon a source of income like salt tax a
Finance Member is not necessary. Any man can easily balance the hudget
if, for instance, tomorrow he comes forward and says that every man that
is born in India should pay five rupees each. That is a very good theory
of taxation, but it is primitive, and it requires no Finance Member from
overseas to tcll us that in this way the Budget should be balanced. Tt is
very easy to ‘bezlence the Budget in that way. Whenever vou want two
crores of rupees or a little more than onc and a half crores, you put five
snnas more on salt! Sir, so, 1 say, as T have snid, the savage instinet
of the State is still lingering in the Indian Finance Department, snd of
this our Finance Member, willingly or unwillingly I do not know, inakes
himself the exponent. (An Honourable Member: “Both ways''.) Sir, I
am sorry for him. ' ' )

This salt tax has a history behind it. It has s leng.-and painful history
as every one perhaps by, this time knows. Sir, T have been in the House
before and on several acoasions 1 have put the amendment of the aboition
of the salt tax, and in 1929 even before Mr. M. P. Gandhi's monograph wié
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published I tried to give a full history of this tax during the course of a
day that I took in this House on this subject. Still it was not complete.
Now it is not necessary to repeat things, for the whole history has been
comuion property after the publication of many monographs and brochures.
But everyone knows that it is in the interests of Liverpool that this tax was
first levied. Salt was to be introduced into this country as pallast; and
therefore the salt producers in England used their power and compelled the
then Prime Ministers time after time to put this tax so that English salt
could be introduced into this country. That is the history behind it. Then,
again, in thie country there were the predecessors of our civil servants before
Lord Cornwallis. In those days the civil service wus not organized. I have
not the keart to tell you in this House how this industry was used for mak-
ing money outeide the pay of the office by our q]d civil servants. 8ir, those
aro the two factors which may be still fresh, in the memory,of those who are
taxed in the villages. - 5

Sir, my poor Province of Orissa is a coastal province and Mr. Stirling
and other people-in -those days have.said that the beshk saly in India was
preduced in those days in that land which has been made poor to-day and
the largest income of that province was derived from salt. 8ir, if you go
into the aspect of the industry which you want to diversifv by regulating
your taxation, what are you doing to those poor peuple on the coasta? 1f
you care to come with me, I shall take you to those villages; I shall show
you those hamlets-—oh, there are no hamlets now, they have collapsed long
ago, the coast has been deserted, the people have fled to different places
and they have fled, many of them, to Rangoon and to the tea gardens of
Assam and other places; and it is rather a piece of ironical joke when you
tell us, ‘‘go to your provinces, handle your finances, find employment for
your people, and give them all sorts of comfort and service, you have got
autonomy.’” Sir, is this not one of the main items by which vou cun give
the ministers in many of the Provinces, especially in Provinces like Orissa,
Madras, Bombay and Sind some handle, some lever by which they can
give some relief even at this stage to the unemployed in their coasts?

Salt is free for fish-curing. It is again & make-belief. By industry
some people, specially Government people, understand an organised some-
thing like the teu or coffee plantation or organised factory. Our fish-curing
is not like that. The poor fish-curer does not know of the advantage given
to him inspite of rules and regulations and their pnblication in the Gazette.
THad he known all this, it would not be possible for him to take advantage
of it. )

Now, just take up other coastal industries. Do you know that in our
coastal districts coconut is a big industry which is today collapsing on ac-
count of competition from outside? Do you know, 8Sir, that this coconut
industry in Orissa is collapsing and languishing due to competition from
other areas . . . ... '

Mr. President (The Honourable Sir Abdur Rahim): What has ccconut
got to do with salt?

Pandit Nilskantha Das: Sir, it requires salt,

Mr. President (The Honourable Bir Abdur Rabim): The Honourable
Member must confine himuelf to the question of salt duty.
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Pandit Nilakantha Das: I am going to say that salt is required by our
plants and by our cattls. You come to my part of the country and you
will find that the coconut trees are simply dying because of some pests,.
probably due to want of nourishment. We have got our Agricultural De--
partmeut, and once I sent to that Department some of the insects or"
caterpillars which are eating away our coconut trees, and gfter three years
I got the reply acking me to inundate the plants with solution of potussium
permanganate. Sir, salt is the food for coconut. It is said that if you get
up on & coconut tree and from the top you cannot see the sea, then 1t will
not grow nor produce fruit. That is the general impression. Salt is the
_tmain food for & coconut tree. Even in Upper India, if a coconut tree does
not grow fruit, you put some salt underneath it, and at least you will get.
a docen fruits that year. Sir, this Government are giving salt for fish cure,
but not for coconut trees in which case people could take easier ndvantage.

You know the’ conditio&aof csttle in India. Perhaps my friends opposite
do not know-thit catfle réqtfire ‘st * Their stud bulls perhaps live on
the Liverpool salt. I do not know whether the Indian salt is wholesome
for those stud bulls or not. But I know this that salt was very wholesome
in my father’s time to'our own cattle. Now, I have novselt to give them
and the poor men some time do not get even a pinch of salt for.their rice,
or conji or rice water as my friend Mr. Ananthasavanam Ayyangar said.

.That being the case, how can they give salt to their cattle?

My friend, the Finance Member, is quite aware that this salt is the
article and this tax fis the subject on which the Congress has very strong
views and on the 12th of February, 1930, when Gandhi march was organised
in Gujrat, T was moving the abolition of salt tax in this House. I was tell-
ing them that Mahatma Gandhi was marching to lay down his life for a
pinch of sult which you are taxing. I appealed to them with plaintive
voice and because that appeal was not accepted I had to resign. So, my
friend, the Finance Member must know that salt is the article which is
needed by the common masses of the people and the Congress stands by it.
If my friend really means what he uppears to be—as I have said before, he
appears to have mellowed—, he should now have some imagination and let
ue liope against hope that he will agree to this amendment. He should
agree to this amendment and he should show that he has at least begun to
be responsive to Indian public opinion, which is now mainly represented
by the Congress. e will say that he will lose onz and a half crore or
more, but that does not matter. He lost much more than that last year in
spite of hia caleulation. Did he not? He can find money, as he has done
by invading the revenue reserva fund, and he has so many other sources.
He told us even yesterday that he expects more expansion of trade and
ha expects to build another revenue reserve fund. Perhaps that was what
he meant, if I understood him aricht. He is very optimistic, not light-
hearted, though it is, according to him, a synonym. He may even think
of salary cut, which he never desires to do yet. But why should he not
think of making a gesture of responsiveness todav after what he has said
to show to the public in India that he means what he saye? Let him moke
a gesture today. Let him give up this little amount of money and he may
depend upon his expansion of trade and his optimistic expectations of
balancing the budget. It was rather pathetic when I read in his budges
speech that in spite of putting a preferential duty of five per cent. more on
British cloth he could not get more money. Why did he not get it?
Because people don’t buy British cloth. You should at least make u gesture
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to be responsive to Indian public opinion and here is an occasion for you.
et us all hope that even in case of English cloth he will get sowme prospect
of expansion of trade, otherwise the door is banned. India knows its heart
and India knows its bureaucrats. Let those bureaucrats Dbegin to be
responsibe by nccepting this amendment which means practically nothing
and which cnly. seeks to abolish in the case of the poor man that which thay
have aboligshed during the last two or three years in the case of the rich
man. Tt is an emergency tax of five annas and they ought wot to expact
it from the poor man as a poll tax. Though I am not in the habit of ap-
pealing, today I appeal to my friend over there to see the drift of the public
opinion in Indis and to become responsive as 1 have asrked him_._ Th?n lEe
will get much more revenue than he expects by his calculations in his
budget speech. '

On this subject there was a dittle gesture sbme wix years mgo which is
known a8 the Gandhi-Irwin pact. What happened to that? .. I myself ,am
most affected in my own distriet. In proof of that, let e tell the House
that I propose to move an amendment. Bui I may tell the. Honourable
Member in advence that I will not move it if T get a sabisfactory esplana-
tion from the Government. That amendment read thus:

“That to clause 2 of the Bill, the following provisos and Prplanation be added :

‘Provided that the said provisions shall, in so far as they enable the Governor
General in Council to remit . . . .

Mr, President (The Honourable Sir Abdur Rahim): The Fouse i not
dealing with that amendment now. :

Pandit Nilakantha Das: What I mean to tell him is that this must be
token as a note. Tf I get a satisfactory reply on this point, T shall not
move it. : '

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member cannot ask ths Finance Member to deal with that now. '

Pandit Nilakantha Das: I shall then mention it gimply. T will eny at
the outset that formerly people were allowed to make their own salt for
their private demestic consumption. The privilege' under that agreemant
‘has not been withdrawn from that area. I have been told sa on the Hoor of
‘this House the year before last, and also in my province the executive ey
.80. But what happens there? First there was a cordon five miles beyond
‘thy coust. No man could consume salt produced in that area. Then
gradually after two months, the cordon was put around a four mile limit. -

Mr. President (Tho Honourable Sir Abdur Rahfm): Again that amend-
ment has nothing to do with this amendment.

Pandit Nilakantha Das: No, T am not speaking on that amendment. I
hop: it is relevant, B -

‘Mr. President (The Honoursable Sir Abdur Rahim): That is npt:.reletg!}f.

. ~ Pandit Nilskantha Das: Am | to undérstand bhs"(;' what T am’ é_nf;’ihg is
“not relévant? o T e e e o
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Mr. Prosident (The Honourable Sir Abdur Rahim): The present am-
sndment only relates to the question. of reducing the salt duty. '

Pandit Nilakantha Dsas: Well, Sir, this reduction means not much relief
at present, as much as we desire to the poor man. He will still be taxed.
But if there is reduction by four annas, it will be a gesture. I have already
told him that this will be beginning of a very good undertaking given by
the Government. I do not say there will be no relief. The relief so far as
money is concerned will not be much, it will be only three coppers in the
year probably and that is enough to the poor man. Still the poor man in
the villages will be heartened and he will visualide a future when he will
get free salt in at least two or three years or in a limited period of time.
‘That will be jnuch for the Government as well as the poor man. So, I
.support this amendment. '

. Str. ad Yakub (Rohdkund énd Kumaon Divisions: Muharu-
madan’ Rural): {1 agree with the Mover of the cut motion when he says

that this motion has become a hardy annual.
An Honourable Mamber: How are you ggiagTo vote on this motion?
Sir Muhammad Yakub: Againsi.you. But I am unable to agree with

him when he says that the cut motion on this tax is not based on sentiment.
I think this cut on salt tax is based totally and wholly on seatiments,
and it means nothing but misleading the poor man. 8ir, the motion
before the House is that the duty on,selt shonld: be rgduced. fromn Re, 1-4-0
per maund to one rupee a maund which means a reduction of four annas,
namely, a reduetion of 2} pies per seer. How much salt is consumed
by a .poor man every day. Probably he spends salt worth two pice in
‘e week or in three or four daye. If we calculate the amount that will
‘be saved by redueing the duty to one rupee, there will be a saving of
two or three cowriss to the poor man. But in fact, the amount which
will be saved by reducing this tax will not go to the pocket of the poor
‘man or the poor consumer, for the sake of whom my Honourable friends
‘allege they move this amendment. All this money will go into the
pocket of the middleman and the broker. I am sure that in the name
of the poor man, the rich men, namely, the brokers’ amd the middle
‘men’s cause is being advoeated in this House, and the poor man is being
‘deceived into thinking ‘that my Honourable friends have very much
sympathy for the poor man, and they want to reduce the tax on him.

Pandit Nilakantha Das: What about the surcharge? 1i is only that
we want to abolish. :

Sir ‘Muhammad Yakub: Even if it were a tax on the poor man, I
submit that if there can be no taxation without representation, the
‘converse of it must also be true, that 'is there can be mo representation
without tanxation. Now, B8ir, when the franehise has been so much
widened and when a very large number of poor men -have been given
vote and franchise, there is no reason why the poor man should not pay
his quota of a ‘small tax for meeting the expenditure of the country.
"When T came to the House this morning, I thought there was the dawn
of a new ers, because my Honourable friends, on' the Congress side, have
resolved’ last evening, to shbulder the burdén: of administration of the
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country, and I expected that they will talk like responsible men and will
show a change in their mentality. But really, I was extremely dis-
appointed to find that the same atmosphere of irresponsibility -prevails.
I appeal to my Honourable friends . . . . . :

Some Honourable Members: Oh, Oh!

Mr. President (The Honourable Sir Abdur Rahim): Honotrsble Mem-
bers must not interrupt the speaker. They will have their own ¢hance
to reply to his arguments,

8ir Muhammad Yakub: Now, Sir, they want to take the administra-
tion of the country in their hands, and, therefore, they must try to be
more reasonable, and they should speak like responsible persons. If
‘they will go on giving false hopks' td&'%the-péo¥/man in' tive nountxy and
making promises which it will not be possible for them to redeem, I am
sure they will cut their own roat and they will lose their position in the
country, and the ‘teactions in the next elections will show that they have
lost the confidence of .the voters. "

Pandit Nilakantha Das: That is your predietion.
8ir Muhammad Yakub: It is based on reason and logic.
Pandit Nilakantha Das: When was it not?

8ir Muhammad Yakub: I am not talking as an irresponsible man
like my Honourable friend who has just sat down. I submit that the
poor man will not, in any way, be benefited by reducing the tax while
the exchequer of the country will lose one crore and 60 lakhs. It is
very easy to say that Government must provide money for this thing
and that thing. In one breath, they say that the salaries of the poor
clerks must not be reduced, that the fares of third-class passengers musé
be reduced, that there must he fans for the third-class passengers, and
there must be this thing and that thing for the poor man, and in the
same breath they say that Government must reduce all the taxes. I
am at a loss to understand how any sensible man can approve of a
reasoning like this. Sir, I do not think any big speech is required from
me in opposing this motion. I think it is a motion which is based purely
on sentiment and deception, and I oppose it.

Mr. N. M. Josghi: The question may now be put.

Mr. K. Santhanam (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): Sir, my friends on this side are duly obliged to the Honourable
Knight for the very friendly and responsible advice he has given. He
has eaid that if you reduce the duty it is the middleman who will pocket
it and not the consumer who will gain by it. I fancy that according to
him, the middleman is today going a-begging, that he is not pocketing
his share and that only if you reduce the duty he will pocket his share,
I think he ought to kmow better than that. The middleman has his
share today and he will not have more then that share tomorrow what-
ever the duty is. And in fact I may tell him from my own experience
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that the middleman's share ranges from 8 pies to 6. pies per, msuand of
galt, snd he is not likely to get more than that whether the duty be on
this level or on any other level. Next he asked, what is the burden of
the salt tax on the poor man? How can it be reduced by reducing it
by four annas per maund? Here I should like to give some figures.
There are nearly eight crores of families in this country and the salb
tax is about eight crores. That is to say, the tax is one rupee per..flamlly.
In my part of India, in the slack season one rupee per month is the income
of the villager. I think it is the same in many other provinces; I do
not know whether it is much different in the province of the Honour-
able Member. Now, Sir, one month’s income he has to pay for salt
which, as you know, is an article of indispensable consumption. And a
relief of four. ahnas on. this means one week’'s wages saved for him for
other necessary expenditure. I ocan also give from my experience another
reason why this duty should gq.altogether, though in this particular
amendment wie have only asked; fox a.xery modergte and very reasonable
relief. Yow all know, Sir, how under the Gandhi-Irwin pact salt con-
cessions were given to the coastal pegple. .In 1931-32, in my district,
the salt pans were opened to the peopla and oftgn, people flocked there
from a distance of 10 miles and 20 miles. ,They walked all the way,
they carried it to their homes on their heads and they were very happy
for two years. But unfortunately the salt concession was'cancelled
simply because the revenue was a little less. When I interviewed the
Salt Collector at Madras a few days before coming to this Assembly he
gaid, “‘We will lose revenue if we reopen this salt concession’'. Then
I put to him this question: ‘‘When Lord Irwin agreed to the salt con-
cession did he imagine that there will be no loss of revenue?'’ This
Gandbi-Irwin concession meant that there would be some loss of revenue,
but everywhere the concession has been cancelled and today the poor
people have been deprived of this concession. And I say that the Govern-
ment action in this matter has been far from honest,—I would not like
to use the positive word.

Then, Sir, the Honourable Knight said that the poor man must share
the burden of this Government. 1 suggest, Sir, that he is already bearing
his burden by maintaining the Knights and his class. 1 think, Sir, I
stand for a party which hopes before long that they will liquidate this.
class and thereby give greater relief than even the abolition of the salt
tex. Sir, many times during this Session we have heard the Finance
Member speak of the consumer. In his own way, he has suggested that
true to his title he is the only Knight in this house who is looking after
this distressed damsel and all the others are more or less trying to hurk
her. Of course possibly he will tell us that this damsel will look prettier
in Lancashire cloth and that Indian salt will harm her health. It is true
in a sense because in the word ‘‘consumer’’ you include many sorts of
people, The consumer is not cne homogeneous set of persons. I will
divide them into two classes,—as pure consumers and producer consumers.
The pure consumers are those who are in receipt of fixed salaries, and
of course for them the only thing that matters is that they must have
everything, specially the luxuries, very cheap. But the case is very
different for the producer consumer. He wants that his product must
sell high and the things he purchases must sell low. And sall the world
over he has come to see that it is better 4o-have a fair price for his products:
and a fair price for the things he buys rather than merely low prices for
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the latter, And in this eountry the producer consumer muat. ag.nm be
.divided into two other classes,—the agricultural producer and the indus-
trial producer. I am not ashamed to say that 1 stand here as & repre-
.sentative of what 1 may call the agricultural producer. In this eountry
he gets only grain. Even the agricultural labourer gets only grain wages,
and for him the price of grain is the only thing which matters. Fiity
per cent. of it he consumes, 40 per cent. he pays in taxes in repay-
ment of debt. It is only 10 per cent. of the grain which uses in
purchasing other materials; and therefore it does not matter to him at
what prices cloth and other luxuries sell, For him, out of the price of
his paddy and his wheat and his cotton, he has to pay the bulk of the
price to the tax-gatherer and the moneylender and all thése whom he
has to pay in cash. And it is this person whom this salt tax has hit
very hard. Formerly in my willage paddy and grein used-te-be exchanged
in equal measures. Today we hwve to:pay' thres times; dur thousswives
have to shell out three measures of paddy in order to' get one measure bf
salt. This is thermeasure of theextent to which the burden of the sslt
tax has incseased, ‘sa far as thei poor .willager is concerned. You ought
not ‘to judge of it in terms of rupees, annas and pied only. Today he has
to give three measures of paddyv for each measure of salt. And if you
go into the villages you will find how much they have to stint on salt.
Every pinch of salt the poor womsan in the cottage has to measure. ~Of
course we in this House in our comfortable cushion seats and with our
‘big allowances camnot possibly imagine it. If, however, the Honour-
able the Finance Member can make a walking tour round 20 or 80 villages
in any province, he will see how - burdensome, how irksome and how
intolerable the price of salt is. ‘And in our ‘part the people can get »n
without clothes, oan get on without houses, can get on without any
luxuries. But the only thing they want i8 salt, because they  have their
own rice. With rice and salt they will manage; whether the British
‘Government is here or not, whether there is invasion from the north or
the south, for them it does not matter. For them the price of paddy
and the price of salt are the two things t}mt' really matter. And the
Finance Member has so arranged that the price of paddy continues low
and the price of salt continues higch. And this is how he is so solicitous
for the poor consumer. I will tell him on behalf of the consumers and
the agriculturists in our province that his policy has utterly ruined them
and they are on the verge of revolution. That is why in the moderate
province of Madras there was such a resounding victory for the Congress;
and the Honourable Member has given us advice, now that we are going
to assume responsibility in the provinces, as to the responsible way in
which to deal with these matters. 8ir, if we are allowed a chance T am
gure we can run this Central Government much more efficiently, mueh
more cheaply and much more beneficently than all the gentlemen on she
wother side; ‘And if he waits for a time and if those in charge give us
a chance, it will be found that within a short time the provineinl Govern-
ments have turned an utterly different’ chapter altogether. In fact they
will take steps to serap, so far as the prnvmceq are concerned, the 'Brihs'h
'‘Government altogether.

ﬁn-N with ﬂl&ﬂe few words, I support the amepdment.

The Honourable Str James Grigg: Sir, T have often mama at” the
‘reason for & ‘certain ‘habit that Honourable Membets opposite have-—nnd
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Members in other parts of the House salso—of putting forward one
particular proposition and excluding from consideration any other reacting
factors: in other words, they have an enormous gift for conmsidering a:
perticular problem in vacuo, without relation to its reactions; and I
think that must be an Indian characteristic—there is no inter-commufi-
cation between the various brain cells: and to illustrate what I mean
by that I take the thesis, as I understand it, of the . . . . .

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muham-.
madan Rural): Are there Indians on the other side whose cells work:
reparately ?

The Honourable Sir James Grigg: I suid in other parts of the House
too. I will give a paraphrase of the thesis of the Honourable Member who-
moved this amendment as 1 understood him to put it forward. He was.
beginning to be;a little egnscious that you cannot use the consumer for jne.
purpose -one, day and te.deny, his existence on another day in another
connection. As 1 understand his thesis, it is this: ‘'Yes, certainly we
realise that protection raises the burden on the consumer, increases ths-
cost of his cloth and even increases the cost of: the rice he consumes
and so on; but nevertheless we want more and more protection, and we
want protection carried to the point where there is no revemue derived
from the protective duty at all. But we realise quite freely that that
does impose burdens on the ccnsumer, and so you must compensate the:
extra burdens that we put on in the way of protection by reducing .ather.
consumption taxes, excise under salt amd so on’’. In other words, first
of all put burdens on the consumer and destroy your revenue by pro-
tection, and then reduce the burdens on the consumer in part compen-
sation by destroying the rest of your revenues; and so, very happily at
the end you have left the consumer on balance with a great many
burdens and the exchequer with no revenues at al. That may be a
very good theory; but on that sort of budget you cannot even pay your-
servants Rs. 500 a month: they will have to pay you to be allowed to
work; and frankly I think thdt is an illustration of the species of methods
of abstraction that Honourable Members opposite apply to particular
problems; and quite frankly we on this side are not prepared to accept .
o theory of taxation which reduces the revenue to rero. The Honourable
Member who moved the amendment referred to the figures given in page
22 of the Financial Secretary's memorandum as clear evidence of dimi-
nishing returns. I will read two sets of figures, In 1986-37, the estimnate
is 530 lakhs of maunds: in 1937-88, excluding Burma, 510 lakhs of
maunds: adding 25 lakhs of maunds for Burma, the figure for 1987-38
becomes 585 lakhs of maunrds, or rather more than the figure. for the
vear before. 8o much for vour evidence of diminishing returns. How-
ever, I do not want to argue on the merits of the salt tax or on the
burdensomeness of it or anvthing else. At the moment revenue -con-
siderations make it quite imposeible that Government should accept the
amendment. Ag has been pointed out, it would cost something like a
crore and a half. And although Homourable Members opposite talk about
making a gesture, that this crore and a half is nothing very much and
that we must give them a gesture, T would merelv say that if vou are
going to have many gestures of a crore and a half at & time, it is going
to be rather expensive! I am. receiving invitations to make a mere-
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péttifogging gesture of a crore and a half at a time as an earnest of the-
ultimate removal in the next two or three years of the'tex altogether.
I must say 1 think Honourable Members opposite, when they refer to a
<crore and o half as a gesture, a pettifogging beggarly amount, ‘they are
going to be pretty severely disillusioned in the next few years. “In any
case—and here 1 realise that I shall be aecused of doing a little tight
rope walking, because 1 am going to employ an argument which is capable
of being turned against me—I think there is no doubt about it that Sir
Muhammad Yakub is right, and that in giving a reduction of this kind—
five annas gross in the salt duty—the middleman will get the whols
benefit and the consumer will get nothing. There is no doubt about that
whatever in the present circumstances. So this gesture is going to be a
surrender of 1§ crores without doing any benefit to the consumer. I-do
not want to press that argument loo far, because Honourale  Members
opposite will say ‘““We will not be so moderate next timeé'’. But it is a
fact. I think a reductign of this ap‘xq'“ﬂ'r‘mqygh” very 'eﬂbensiv_er'tq'the
State would bring no benefit to the consumer.  Sit, I oppose the ‘aménd--

(Mr. 8. Batyamurti rose to speak)

Mr. Présidont (The Honourable Sir Abdur Rehim): The Chair thought
the debate was going to be closed.

Mr. 8. Satyamurti (Madras City: Non-Muhammadan Ufbu.n}: There is.
still half an hour: it is only a quarter to one now.

Mr. President (The Honourable 8ir Abdur Rahim): The convention Las.
‘been to give the Governmant the right of reply.

Mr. 8. Satyamurtl: The motion is our Party motion . .

Mr. President (The Honourable 8ir Abdur Rahim): Nobody has a right
of reply. That is the convention, and it ought not to be violated.

Mr. 8. Batyamurti: If I may msake a submission on that, I think
‘these are motions which we bring forward, and we should have a right of

reply . . ..

Mr, President (The Honourable 8ir Abdur Rahim): But there is no right
-of reply in any one.

Mr, 8. Satyamurti: Not to the Mover: but the Party has a right of
reply by another speaker.

Mr. President (The Honourable Sir Abdur Rehim): The Chair has
pointed out what has been the practice and the éonvention hitherto. How-
ever the Chair will give the Honourable Member a chance. It must be
remembered, however, that a practice like this should not be departed from
except in special circumstances. '

Mr. 8. Satyamurtl (Madras City: Non.Muhémmadati Urban): Sir, ‘I
€hank you very much. T shall make a submission on that point later on.:
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Now, Sir, I merely rise to ask, my Honourable friend, the Finance Member,
if I may very respectfully, a question. Every time we put forward any
financial motion, his first answer and his last answer is '‘You want pro-
tection, and, therefore, you must pay any taxes which I want to levy
on ‘this country. You do not care for the consumers: 1 will not care for
the consumers: between us, let us murder them. I will put on the salt
tax. You pubt on consumers’ taxes, and they will thus be between the
devil and the deep sea.”’ I want to ask him this question, what is his
idea of the Indian economic paradise? I must buy cloth from Lancashire,
I must buy all other things from some other countries; T must buy my
paddy from Siam, my wheat from Canada and Australia; all my iron
and steel from England, and my motor cars from England and America,
my locomotives from England, and all the manufactured goods from
England. I may produce occasionally some paddy and some wheat and
may sell the jyte of which I have a monopoly, which he cannot produce;
otherwise this country should be the happy hunting ground for all his
countrymen toﬂég);mp‘ thejr manyfactures on our devoted heads. But,
when jt comes to Japanesé ‘comp tioti!’ then he does not bother about
the consumer. Then, he tries to see how Japan is kept out of India in
order that England may have a share of that trade. Will he undertake
to see that India must buy in the cheapest market? Why does he go
on negotiating all the time? May I know why? Do you aecept the
theory of the cheapest market for all our requirements? . do you
want the Indo-Japsnese and the Indo-British negotiations ? saggest,
Bir, that this theory of asking this country to become the producers of
raw materials, hewers of wood and drawers of water, has been told, once
too often. We will not stand this. We also understand some economics.
Why don't you go and tell the shipping interests and other interests in
England that they must buy in the cheapest market? Why don’t you do
that? You produce nothing in your own country, except coal and iron,
and yet you want to import raw materials, manufacture them, and dump
them on our devoted heads .

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammiadan
Rural): They produce experts.

An Honourable Member: They would like to abolish all our schools
and colleges.

Mr. 8. Batyamurti: And as my friend reminds me, they would like
us to abolish all our schools and colleges . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member should confine himself to the amendment.

Mr. 8. Balyamurti: Sir, I am answering the argument of my {friend
opposite,

Mr. President (The Honourable Sir Abdur Rshim): For that he need
not embark upon general economics of the country.

Mr. 8. Batyamurti: I can only answer, in the way in which I can
answer, B
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Mr. President (The Honourable Sir Abdm' Rahirn): But this' dmendment
alone is before the House, and the Honourable Member should not forget.

the particular amendment before the House. -

Mr. 8. Satyamurti: T am not forgetting it at all, Sir. 1 am saying -that
the argument that this House is for protection and that, therefore, it can<
not consistently ask for any further concessions in the interests of the
consumer is8 non-sense. That is my point.

Now, Bir, on the merits of this amendment, my friend, 8ir Muham-
mad Yakub,—who, as usual, has disappeared after his speech,—I think
he is not here,—came to the rescue of the Government, and told us
that it would cost us one crore and 16 lakhs.

The Honourable 8ir James @rigg: One crore and 60 lakhs.

Mr. 8. Satyamurtd: Very well, if that is to, may I make a suggeation ?
A ten per cent. cut in: the Balariea'-.-wodg %’:q you two créyes. Why don’t
you accept it? May I know who is affected by it? '

Aa HotouraBle Member: Consumer.

Mr. 8 Batysmurdi: Where is the consumer? The only non-produc-
tive consithter in this country is the Govermmment servans; he simply com:
sumes. Why should he not give up 10 per cent. of his salary, in order
to give the much needed relief to the tax-payer? I take it, Sir, my friend
who is a very good'stndent of economics knows this principle of taxation,-—
taxes on necessitiee and vices like drink are very bad. Does he like to
tax dtinks, and other necessities ?

The Honourable Bir James Grigg: I dont agree with it.

Mr, 8, S8atyamurti: My friend does not agree with any theory except
his own.

Sir, T believe that a tax on a necessity or vice should be the last resort
of any Government. '

Now, Sir, why was this salt concession in the Gandhi-Irwin Pact, made ?
My friend ard Sir Muhammad Yakub said—after all, it is a small con-
cession. But may I know why the Gandhi-Irwin Pact included this salt
concession, unless both Mahatma Gandhi and Lord Irwin and the Ggqvern-
ment of India behind him thought that this was a proper thing to' do,
and it would help the poorest in the land? My friend talks of gestures
in a very contemptuous spirit. I put it to him that Governments. ere
judged often enough by their gestures of sympathy and goodwill. Tt is not
merely by book maxims and by looking at the files all the time you can
.earn the goodwill of the pecple. You want imagination, sympathy, and
gestures. My friend, Mr. Santhanam, put it besutifully and pathetically.
I know, in our villages, salt is a necessity, and any small relief will be a
very welcome relief. He who denies it does not know hjs country.

Then, my friend, Sir James Grigg, had a joke at our expense that there
is no inter-communication of brains in our party . . ..

The Honourable Sir James Grigg: I said there is "no inter-commiuni-
cation between the various brain cells,



e THE INS¥AN PINARCE BILL. 2081

., M. 8. Satyamurt}; Then I give it up. But I am sure there is a
great deal of infer-communijcation between the cells of my friend’s brains
and those of the various Members of the Treasury Benches. 1 have no
time now to point out the nutnerous inconsistencies im,their. speeghea; had
I the time, I would certainly point out many things in which they have
gone bockwards and forwards. I

Now, Sir, I suggest that this argument of the middleman getting the
whole thing and the consumer getting nothing is not copeclusive. At least
the consumer may not get an immediate benefit by the rediction of the
cost price of sult, but there is no doubt whatever that sooner or later the
price must go down, and he will buy more. After all, Bir, I want this
Hous2 to notice that the present amendment is a very modest one,—
it does not seek to abolish the salt duty altogether, the excise duty remains.
The cffect of this amendment is to remove only the surcharge. My friend
did not answer that point. The present motion is not to abolish the salt
excice duty ai aM. 1 wan$'my friends, who have made up their minds
already, o reenniider the matter and make up their minds to vote for the
amendment. T want them to remember that the present motion, spon-
sored by the Congress Party, is not a motion for the abolition of the salt
excise duty. It merely means that hereafter you must remove the sur-
charge on ealt tax. I think anybody will understand my point readily,
and agree that, if there is to be any priority of relief, relief should first be
given to those who consume salt, the poorest in the land, ruther than to
the rich men, the income-tax and super-tax payers. On that simple ground
that relief should first be afforded to the poorest of the poor, I ask the
House to support this amendment.

Mr. President (The Honourable Bir Abdur Rahim): The question is:
“That in clause 2 of the Bill, for the words ‘one ru'pee and four annas’ the words
“‘one rupee’ be substituted.’

The Assembly divided:
AYES—s81.

Aney, Mr. M. 8.

Asaf Ali, %}r. 11\\{! Ansath

Ayyungar, Mr. M. Ananthasayanam.

Aih:n‘ lI.:‘\li, Mr. Muhammad.

Bancrjea, Dr. P. N.

Bhagavan Das, Dr.

Chaliha, Mr. Kuladhar.

‘Chattopadhyaya, Mr. Amarendra
Nath

Chettiar, Mr. T., B. Avinachilingam.
Chetty, Mr. Sami Vencatachelam.
Das, Mr. B.

Das, Mr. Basanta Kumar.

Das, Pandit Nilakantha.

Datta, Mr. Akhil Chandra.
Desai, Mr. Bhulabhai J.

Gadgil, Mr. N. V.,

Gangn Singh, Mr,

Giri, Mr. V. V.

Gavind Das, Seth.

Gupta, Mr. Ghanshiam Bingh.
Hans Raj, Raizada.

Hosmani, Mr. 8. K.

Jedhe, Mr. K. M.

Jogendra Singh, Birdar.

Joshi, Mr. N. M.

Kailash Behari Lal, Babu.
Khars, Dr. N, B.

Lahiri Chaudhury, Mr. D, K.
Lialchand Navalrai, Mr.

Maitra, Pandit Lakshmi Kanta.
Malaviya, Pandit Krishna Kant.
Mudaliar, Mr. C. N. Muthuranga.
Muhammad Ahmad Kazmi, Qazi.
Nageswara Rao, Mr. K.

Pant, Pandit Govind Ballabh,
Raghubir Narayan Singh, Choudhri.
Raju, Mr. P. 8. Kumaraswami.
Ranga, Prof. N. G.

Saksena, Mr. Moban Lal.

Sant Singh, Sardar.

Santhanam, Mr. K.

Batyamurti, Mr. B,

8ham Lal, Mr.

8heodass Daga, Beth.

gin;};‘h, BB&lr. Aam I:ura AN,

inha, Mr. Anugra BTRYAN.
Sinha, Mr. Sat.\rsa, Naravni?n
Sinha, Mr. Shri Krishna.

Som, Mr. Buryya Kumar,

8ri Prakasa, Mr.

Varma, Mr. B, B.
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Abdoola Haroon, Seth Haji. Mehr Shah, Nawab Bahibzads' Bir
Abdul Hamid, Khan Bahadur Sir. Sayad Muhammad.
Abdullah, Mr. H, M. Mehta, Mr. 8. L.
Ahmad Nawaz Khan, Majer Nawab Menon, Mr, K. R.

Bir. Metcalfe, Sir Aubrey.
Aikman, Mr, A. Morgan, Mr, G.
Bajoria, Babu Bng::th. Mukherjee, Rai Bahadur Sir Satym
Bajpai, Bir Girja nkar, Charan,
Bansidhar, Rai Sahib. Nagarkar, Mr. C. B.
Bewoor, Mr, G. V. Nauman, Mr. Muhammad.
Bhagchand Soni, Rai Bahadur Beth. Naidu, Diwan Bahadur B. V. Bri
Bhi&:, Mr. V. 8. Hari Rao. _
Buss, Mr. L. C. Noyce, The Honourable Bir Frank.
Chanda, Mr. A. K. Rajah, Raja Sir Vasudeva.
Chaiman-Mortimer, Mr. T. Rau, Sir Raghavendra.
Craik, The Honourable Sir Henry. Roughton, Mr. N. J.
Dalal, Dr. R. D. Row, Mr, K. Banjiva.
DeSouzs, Dr, F. X, Bale, Mr. J. F.
Fazl-i-Haq Piracha, Khan Bahadur _ 8arma, Sir Srinivasa.

Shniﬂ. " oo i Bcoté, Mr. J. Ramsay, ~ -
Griffiths, Mr. P. J. Sher Mohammad Khan, Captain
Grigg, The Honourable Bir James. Sardar Bir. !
Hudson, 8ir Leslie. ) Spence, Mr. G. H.

James, Mr. F. E. Thorne, Mr. J. A.
Jawahar Singh, BSardar Bahadur Tottenham, Mr. G. R. F.

Sardar Sir. Witherington, Mr. C. H.
Lal Chand, Captain Rao Bahadur Yakub, 8ir Muhammad,

Chaudhri. Yamin Khan, Bir Muhammad.

Lalit Chand, Thakur. Zafrullah Khan, The Honourable
Lloyd, Mr. A. H. Bir Ma ad.
Mackeown, Mr. J. A, Ziauddin Ahmad, Dr.

The motion was negatived.

Mr. President (The Honourable Bir Abdur Rahim): The question is:
“That clause 2 stand part of the Bill."”
The motion was adopted.

Clause 2 was added to the Bill.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That clause 3 stand part of the Bill.”

Qazi Muhammad Ahmad Kazmi (Meerut Division: Muhammadan
Rural): Sir, I beg to move:

“That clause 3 of the Bill be omitted.”

In moving this amendment, I submit that the present Bill proposes to
increase the excise duty on mill manufactured sugar from Rs. 1-3-0 to
Rs. 2, and on lkhandsari sugar fromm As. 10 to Rs. 1-5-0, which means
an increase of about 52 per cent. in the case of manufactured sugar and
110 per cent. in the case of khandsari sugar. 'This Government which
claim to be very solicitous about the good of industry and of labour make
an increase of 52 per cent. in one case, and, in the case of an indigenous
industry, the increase is still greater, thut is, it comes to 110 per cent.
The question is as to how at present the sugar factcries have come into
existence in such large numbers, for reducing the number of which this
duty has become necessary? It is on account of the protection given to the
manufacture of sugar that so many factories developed in a comparatively
very short time. A large amount of capital has been invested by the
public on those factories in the hope that this protection will continue for
some time and that they will be able to stand on their legs as the time
passes. But what is the period of protection that is allowed to those
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factories? The factories are just in thg process of development. The
sugarcane growers have been increasing the cultivation of sugarcane. The
acreage has increased, it has not Eat- reached any extreme limit, or the
extreme amount of development that is possible in India. But, instead
of helping the industry, not only to stand on its own legs, but to compete
with foreign countries, the Government come in and want to levy an
eéxcise duty. That is, they give protection with one hand and teke it
away with the other. They arc breaking their promises by acting sgainst
them and are endangering the investinent of capital and algo the increase
in the screage of cultivation of sugarcane. The acreage has increased s»
very considerably thut the present number of sugar factories are insufficient
to absorb the crop. We cannot say that there is over-production, becauso
India, up till today, is importing fome sugar. We canngt say it is over-
production in the sense that it is not nceded by this country, though even
over-production in itself is never a bad thing. It will only be after over-
production that we,would be.able to export our sugar outside. It appears
that according to' Govermment it is all right for Java to over-produc:
sugs¥; it is all'Tight for Mauritious to over produce sugar, but it ie crimin!
for India to over-produce—not only to over-produce, but even to produc::
to an extent as to stop import of sufficient quantity of .sugar from out-
side. I maintain that this is an absolutely unjustitiable position which th.
Government arc taking up. They say that the result of this imposition
of excise duty will be that inefficient and weak factories will be eliminate.l
and only the strong factories will remain in the field, but what is actualiyy
going to happen? Weak factories will, of course, go out of the field, vt
the strong ones will become weak and inefficient, and in this way thus
further imposition of duty will gradually sweep off all the factories th:t
have come into existence.

I am sorry to say that the Government do not cherish the idea of
the development of this industry. This, however, is apparently their
attitude tcwards it, as the first time they are getting an excuse or oppor-
tunity, they are laying their hands on this infant industry and are trying
to strangle it. Could they not have taxed the Government servants und
cut down their rates of pay for making up the deficit of the budget?
Would any harm have been done if their pay had been reduced? 1If the
Lec concessions had been withdrawn, would the I.C.8. or the higher
services have famished? Nothing of the kind. But they do not think
of reducing their expenditure. At the first opportunity they get, they luy
their hands u(f)on a nascent industry and they want to eliminate the wealk
factories, and by so doing they want to reduce the power of, and ulti-
mately eliminate, the stronger oncs also. This is a matter which affe:ts
not only the industry of this country, but also the agriculture. If vou
would only just pay a visit to the places where these sugarcane wmills
are working, you will find that the acreage of sugarcane has multiplied im-
mensely. The cane produced is more than can be absorbed by the mills,
with the result that, in spite of the rates that have been fixed by the
Government for the purchase of sugarcane, the sugarcane growers do not
find a proper price for want of an outlet and have got sometimes to under-

_sell their produce to the factories and even at these low rates the sugar-
cane factories are not in a position to purchase all the sugarcane.

Now, the poor cultivator is in a fix. He has not got sufficient number
of bullocks or cattle to press that surgarcane and turn it into gur, with
. th: resu't that the eugarcane is left uncared for and sometimes has got
to be destroyed. Government can very well say ‘“That is a very good

Y
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[Qazi Muhammad Ahmad Kazmi.) o
reason for reducing the number of mills”. What I say is that it is neces-
sary to give some sort of help to the development to these sugarcane mills,
so that they may be in a position to absorb all the production in India.
They can regulate production in India afterwards, when the production
is sufficient to meet the needs of India, but before that stage is reached,
Government. have absolutely no right to curtail the limits of an industry—
which is & necessary industry for India. N

The Assembly then adjourned for Lunch till Half ‘Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Dntta)_"'in the Chair;
Qazi Muhammad Admad Kazxmi: Mr. Deputy Prugident, when 1 was
speaking last, I was submitting that the pfsent nunfber of mills is not
sufficient to absorb the production 6f the cane in India! This fuct -can
furtker be proved by figures. Before 1920, the amount of gur prepared in
Indis whs estifiiated at about three million tons, and now it is about six
‘millicn tons. 'The price of gur was admittedly High before 1920, and it is
muclt 1bwer at the present time. The question is as to how the guantity
of gur has increased in spite of reduced price. The reason accounting for
the increase of gur is two-fold. Firstly, the main crop in India, wheat,
which was very profitable in old days, has become ulmost a losing concern
at present on account of the competition from foreign wheat ns well na the
negligence of the Government in ‘improving the indigenous whent and
helping the cultivator in lowering down its cost of production. The only
thing that remains with thzs cultivator in these days is to take to the sugar.
cane orop. The secend factor responsible for the increase in the arnount of
gur lies in the hope of the cultivator that he will be able to dispose of the
sugarcane crop by selling it to' the mills. All these sugarcane mills have
extcnded the area of cultivation immensely, but they are incapable of
absorbing the sugarcane and so thc cultivator is forced to resort tc other
methods of disposing of the sugarcane and has to make gur out of it.
Bo this ix one of the rearons why the increase in the quantity of gur has
taken place from three million tons to six million tons. My idea is that
at the present moment when there is already a dearth of sugarcane mills,
it is very unjust on the part of Governmnent to impose a duty and reduce
the number of mills thereby, and further to impose a duty on the sugar
which is prepared by the indigenous methods. People resort tc the
indigenous and old method of preparing sugar only because they are not
in a position to dispose of their extra crop. Peaple with scanty cattle
have got to carry on their ploughing, and they can hardly press sugarcane,
but have to do it only because they have got no other method of dispas-
ing of the produce. 8o merely the increase in the production of gur by
the old method would not mean that there is any extra profit in that
business and that the Government can suitably levy an excise duty on it.
As a matter of fact, the increase has come in, because they have got no other
outlet for the extra crop and so they have got to resort to this method.
To impose a duty of 110 per cent. on sugar prepared by the indigenous
,method is wholly unjust, and it is bound to cripple the industry on the one
gide and to finish the cultivator on the other. 8ir, the Honourable Bir
Frank Noyce, who seems to be very much interested in the development
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of the sugarcame industry—as I read it in the pa{;ers._ also does not seem
to favour the ides of this imposition of duty. In a epeech before the
Imperial Institute. of SBugar Technology, he said:

““Whether, if the Bill becomes law, the industry will be ‘sble_ to pass on the addi-
tignal duty to the consumer remains to be seen. But one thing is certain, and that is
that whether the additional duty falls on the consumer or the producer or is shared
by both, it should prove an incentive to the factories to reduce their costs of produo-
tion in order to keep the price of sugar as low as possible and eo to stimulate the
demand for it.”

Sir, placed as he is, however interested he may be in the sugar industry,
he could not but defend the policy of the Government. According to him,
the incentive for the factories to lower the cost of production would come
from the additicnal excise duty, but in our expecrience we see that this
cannot turn out to be true. 1f the Honourable Sir Frank Noyce were to
advise the Honourgble the Finapce Member to see that every deficit
in the budget should prove an ingentive. ta him to reduce the cost of vhis
administration and make it more popular with the Indians, I do not
think his advice would be seriously taken by the Finance Member. Sir,
merely increasing the expenses of the industry cannot force a factory-man
to reduce his expenses in other directions. If he could reduce the expenses,
he would reduce them in the interest of his own profits. So, such: advice
can be of no avail.

Now, what are the circumstances in which the Government of Indis
have imposed this duty? They may say that ‘it is we who are inter-
ested in the safety of Indian industry, we gave protection, and we are
watching it, and we are the best persons to judge whether that protection
should continue or not’’; but 1 may say, Sir, that the parents may be
responsible for producing a child, but if they were to strangle it, they
would be held guilty, in all circumstances, of culpuble homicide before
any Court of law, whatever their method may be. Government might
have started and given this stimulus to the sugar industry by the protection,
but if they are going to strangle the child, they would be responsible
morally, politically and economically before any impartial court of justice.:

Before T close, T also want to press one further point, and it is that
there was no necessity for the Government of Indin to proceed to this
imposition of duty before the inquiry by the Tariff Board. What ia the
use of handing over the matter to a Tariff Board for making un inquiry
if you do not wait for their recommendations. Before any result comes
out of the expenditure that has to be incurred in the Tarifl Board enquiry,
the (Government of India hastily impose this duty. It scems to us that
this handing over of the matter to the Tariff Board and other bodies for
consideration is only a farce. Whatever the Government in their own
intercste.—according to their own contemplation—think proper, they do it
hastily. They do not care for the opinion of anybody and they taks the
step at once. Itisfor these rensons thut we cunnot support the Furthor
excise duty proposed to be levied on the sugar manufactured in factories
and on khandsari sugar. Sir, I move the amendment. : o

Mr. Deputy President (Mr. Akhil Chandra Detta): Amendment moved:
“That clamse 3 of the Bill be omritted.” .
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. Mr. Mathuradas Vissanji (Indisn Merchants’ Chsmber and  Bureau:
Indian Comtherce): Mt. Deputy President, much had been said during the
debate on the Finance Bill on this subject, and so there is véry little’ left -
to contribute towards this in any material form. Still, I have got to say
something abouf it. = It has been generally mentioned that capital in India
has always been shy for any industrial investment. That was so somé time
back, when eapital used to feel conservative; and, uuless it is satisfied of
adequate return—mnot too much—and also of safety, capital used to feel
shy of investing itself into any new venture. At the instance of the Advi-
sory Committee, and on the inception of the protection for the imported
sugar, capital felt that it was time to get into this industry, because it was
assured of its position for some years 10 come. The result was that where-
as before protection was given, only a very few factories had existed in
India, ofter the protection, they multiplied three-fold or four-fold. As is
usually the ecase in such circumstances, people lost sight of some pre-
cautions. Still, nobody can be blamed for that. lmmediately afterwards,
it was realised that the raisidg’ of' the protéstion duty may: reduce the
revenue of Government. 8o, it was thought that the same atrticle should
be made to pay for this reduction, and so the Excise duty was brought
in. This was wrong in principle. The protection that was given was, really
speaking, meant to mmake India self-sufficient for'the supply of sugar. If
that wasthe aim, one cannot understand why Excise was brought in when
the Industry was in its early stage, even in its infancy. Of course, Gov-
ernment mentioned that very high dividends were paid, and enormous
profits were made, and, therefore, they should be taxed, and that Govern-
ment should have a part of that revenue. But those high profits were
made by the faetories which were existing before protection was given, and
that was the natural outcome of that position.

The position of the new factories that were brought about was never
given the slightest consideration. If that fuct had been given the proper
consideration, this position would not have arisen. The.springing up of
so many factories brought about the position that the import practically
gab to the zero point. If it has not reached that zero point, it will reach
in the near future. But if this excise duty is going to work, then the
protection given would not be sufficient and imports of sugar will again be
started. This is o wrong method adopted by the Government. You can-
not expect the infant industry to cope with and compete with a stout and
robust industry like that of Java, which has been existing for the last 50
years. In its own proper time, it could build up itself, and it could make
experiments and bring up to the highest level of production at the lowest
cost possible. You can mever expect that to be done by the Indian industry
which is in its infantile stage. It is only about two years that these new
factories have been working. They have not even gathered strength to
make some experiments in their mills in order to bring about the best
extraction that could be made. Unless they have got enough funds at
their disposal, they can ill-afford to do that. At least Government ought
to have seen that they should be placed in that position before introduc-
ing this sort of Exoise duty. - :

It is invariably the came that competition grows like wild forest. The
springing up of so many factories and the keen competition that has been
created thereby have reduced the margin of profitd to every mill. So,
naturally the consumer is not being affected by the high prices or the
profits that were to be seen at the initial stage. ' If the: profits would have
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been allowed to the mills for some time, they ‘would ‘have been ablé to
stand on their own legs. They would have got stronger within a few
years and would have been able to compete with any foreign concern,
even that of Java, within about five or ten years. I do not know why this
was neglected. I do not know what was at the back of the mind of the
Government which brought about, firstly, the excise duty and then again
its cnhuncement this year. Either it would absolutely not allow it to ex-
pand or perhaps will let it die. That would be the only ultimate result of
this excise duty. You would question me, Sir, how it would come. I
would just give you some figures. The cost of the cane is something about
Rs. 3-8-0 and added to it the excise duty as it is today, namely, Rs. 1-7-6,
that would mean about nearly Re. 5. The present prevailing price is Rs. 6.
What is left is merely one rupee, which is the only sum lefs to make good
the cost as well ag the profit, if there be any at all. Can you expect the
cost as well us the profit to be covered in one rupee? It is impossible as
far as my cxperience goes. Much less can you have a surplus to put aside for
experimental purposes or even for development purposes. I am not quoting
the figure of expenditure. 1 am giving the House what would be left, that
is one rupee, and nothing more for mecting the expenses of the factory
and the profits if any to be made. ' '

T will now come to the extraction side of it. .Even the best extraction
that could be done in the factories in India is not more than an average of
ten per cent. Some are giving about six or seven per cent. varying up to
11 per cent. Java maintains an average of 11 per cent. always. You can-
not expect an infant industry to reach that stage of perfection when you
could get a uniform percentage of extraction. Surely you must give some
_time to build this industry so as to make experiments and come up to the
stage of best production and at lower cost. 8ir, I have got nothing more
to add. T, therefore, fcel that this excise duty is absolutely inopportune,
and 1 support the amendment moved by my Honourable friend today.

Mr. Umar Aly 8hah (North Madras: Muhammadan): 8ir, I rise to sup-
port the motion for reduction of sugar excise duty. In this connection, I
wish to say a few words on the Finance Bill which has been introduced
by the Honourable the Finance Member the other day. May I ask him
where is the finance in India? Is there real wealth in the country? When
paper moncy was introduced in India, all the wealth of this country has
been takern. away, all the precious metals have been taken away and only
paper money has heen left. When the Hindu rajas ruled over this country,
they introduced cows, elephants, precious stones, gold and other precious
metals which served as the currency of the country. We find.in Sukra
nithi, Manu, Parasara and Yajur Veda, what were the things which were
used in place of coins. When s discussion took place in the presence of
King Janaka, Yagnyalkya also said what could be used as currency. After
the period of the Vedas, foreign Arabic coins were introduced in the form
of dinara, tanka, eto., and about all these we find mention made by Panini
in his Grammar. After that, the Buddha period came and the Buddhist
Kings introduced many coins such as nishka. We find elaborate mention
made about the kinds of currency that should prevail in the book written
by Chanakya on Artha Shastra. He gives a long list of the kinds of
©oins.

~ ‘Mr. Deputy President (Mr. Akhil Chamdra Datta): The amendment
before the House is the reduction of exeise duty on sugar.
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Mr. Umar Aly Shah: What I am aiming to show is that because Gov-
ernment have to defray a lirge amount of expenditure on army and other
departments, they are forced to put excise duty on sugar and iaise taxes.
in ‘yarious other ways. I submit this tax on sugar is got from the poor
people who have to pay for the sugar out of their hard earned money, and
the Government are spending these taxes like Jumna water on so many
useless things, detailed mention of which will be found in the budget. More
than half the amount realised in revenues is spent on the army. T think
it is nearly 85 per cent. Everybody knows of what use a huge army is in
the face of modern scientific warfare. Science has progressed so much in
the matter of warfare that the present day distinctions between martial
and non-martial races, between trained and untrained army are of no use
hereafter. When there is world war, the whole humanity will be wipad
out. This only means that man has descended to the level of the brute
and wants to kill other men. This is the modern so-called scientific school
of thought. When this principle is advocated, there is no salvation for
human race. With such huge taxes, Gov nm’ééht are dding things in their
own way without caring for the ftood of the Péople from”wHbm the taxes
are derived. I submit that all the money collected in the shape of taxes
should be spent for the uplift of the rural population, so that they may
live in pedce and ¢omfort. There is no use of having a big army, when the
rural population’are starving for their daily food. Yf a good deal of fund is
given for ‘rural uplift peace will be maintained by the saints and leaders
in the eountry better than by the army and the police.

I would request Government to give more to this rural development
fund than they are doing. These sugar duties and so many other things
the poor labourers and peusants cannot bear. Sir, I support this motion. -~

Bhai Parma Nand (West Punjab: Non-Muhammadan): Sir, T rise to
support the motion. I will first refer to the speech of an official
Member from Bengal. He said that when the first excise duty
was levied on sugar, there was much opposition to it. It was predicted
that the duty would prove the ruin' of the sugar industry. But nothing
of the kind happened. The sugar factories have flourished, they have been
making large profits and their dividends have also increased. He quoted
the prices of shares of some four or five factories, and from that he came
to the definite conclusion that all those prophets were wrong and that their
predictions have been proved to be unfounded. He forgets that some of
the fuctories, whose dividends he has quoted, were working even before
this protection was given. If, according to him, they gave 25 per cent. in
dividends, I would tell him that before protection, they were making 80
per cent. and even more. Therefore, the factories which, according to him,
gave higher dividends are under no obligation to the protection polioy of
Government and the Government cannot be said to have done them any
favour. If there were no protection, they would have had no excise duty
and probably would have given more dividends. The Government have
thus no right to levy any excise duty on these factories. It was a blow
in this sense that & heavy tax was imposed on the industry after it has
not enjoyed protection for a year. I admit that even in the first year, a
good many of the sugar factories made profits, but some of them had not
&ven begun to work. They were just in the process of start: The factories
that made profits became & sbrt of -an eyesare to the Finance :Member of
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that day, and he concluded that these factories had made enormous pro-
fits, and, therefore, an excise duty should be levied to make up the loss:
of revenue to Government. It is easy to see that if some factories did.
make profits, no one can say that all the factories, which were established
or were going to be established, would be in a position to make large
profits out of this new industry. I know it as a fact that in the very next:
year following the excise, a good many of the factories suffered losses and
some of them had to raise loans and went so far as to mortgage themselves
in order to carry on the work for the next year. One factory raised a Joan
of about ten lakhs from a bank and mortgaged the whole factory and all
their assets in order to carry on the work. I am talking of one factory:
which was started by very rich people who could borrow such a large sum,
while there were numerous other factories which had to suffer losses and'

keep on.

My Honourable friend, Dr. Ziauddin, wanted to support excise duty and’
quoted the;case of a factory which made large profits. But I will remind
bim thgt just as one swallow does not make a summer, so the profits of
one {factory do not mean that all the 146 factories are making profits.
BSome of them were running at a losg. Again, it is a gimple economic law
that the price of produce is regulated by the land on the margin of cul-
tivation. That law applies to agriculture and also to industries. If there-
are 100 or 150 factories, some of which, being more efficient, industrious
and honest will naturally make profit on account of their economy, honesty
and industry, there will be others who are not so fortunate; they may be:
situated at a great distance from the cane producing area, or have to work
under other disadvantages, naturally they have to work under a loss. The
prices or the profits are not to be deduced from the results of the most sfi-
cient factory, but rather from those of the factory which produces at the
greatest disadvantage. There is no doubt that the factories which work
st an advantage make profits and make higher dividends than others. It
is absurd to take five factories and say that all the factories are making;
large profits and exploiting the consumers. C

~ Then, Sir, I come to another point that was made by the Honourable-
the Finance Member. When he was charged with lack of sympathy to-
wards the industries of this country, he replied and he always gives the
reply that he is more careful for the budgetary stability of the country,
and, therefore, has to look to the revenue of Government more than to the
industries of the country. That is his plea for levying this fresh excise
duty. He gave us an illustration. He said that when we were importing
sugar from Java, the Java people could sell their sugar worth only five-
crores. It was not 14 or 15 crores that went out from here to Java, but
only five crores; the other ten crores. went to Government to make up-
their revenue. If the Java manufacturers could sell sugar worth five
crores here at the rate at which they were selling and yet they were in a
position to pay ten crores to Government in revenue, from.where did’
these ten crores come? Tt does not require to see that these ten crores
ultimately came out of the pockets of the consumers to Government in
revenue.. Now, the position is somewhat changed. It is the Indian fac-
tories that are producing sugar and the revenue from the excise duty is
only, say, about two crores. But we have to consider one point. The
Java people who at that time paid ten crores to the Government in
revenue were selling their sugar at Re. 10 & maund: now the price of
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sugar is Bs. 6 a.maund. The difference has gone into the pockets of ths,
consumers who pay Rs. 6 instead of Rs. 10 as before. Of course the
money that goes now to. the Government is much less. But the main,
question we have to consider is whether we should industrialise the country
or not. Sir Homi Mody made an excellent speech on the subject. But
our Finance Member rejected his view point as of no importance. His
idea is that industrialisation is no good &s industrialisation means pratec-
tion of industries, and protection means high cost of produgts for the con-
sumers. Thus, ultimately, this protection really goes ngeinst the consu-
mers aud raises the prices of articles produced in Indis. That is his
argument. I would ask him, if we give up industries, what then is the
remedy for the poverty and starvation of the country? Tf you do not want
industries, if you do not care whether the country should be industrialised
ar not, how are you going to solve the problem of unemployment? - His
chief care, he says, is to get revenue, so that the budget anay be balanced.
If Government revenue alone isihis. anxiefy, % would ask him, does he
simply want that the old methods of taxation should continue as they are
and he need not exert any brain power in order to find out new sources of
income for the Government? If industrialisation of the -country by means
of protection is the only remedy for the unemployment and poverty of the
people, then his duty as Finance Member is not to follow blindly the old
ways of taxation, but to find out new ways of getting revenue and balanc-
ing his budget. My point is that by one industry alone we can save 15
erores for our country—it is not a fact as Dr. Ziauddin said. that the
whole of it goes to the manufacturer—the manufacturers have to pay the
excise duty, they have to pay thousands of workers inside and outside the
factory, they have to pay the cultivators: and, as I- once said, if Dr.
Zisuddin goes and sees any sugar factory, he will find how cart loads sre
waiting miles long to get their turn for being sold to the factories: it is
not the fault of the faetory owners, because they cannot consume all of
it in one day, and so these people have to wait for their turn . . . .

Dr. Zianddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): And by this time the juice is all dried up!

Bhai Parma Nand: How can the factory help it? The factory can take
only a certain tonnage every day: if more cane is brought, the factory
cannot do twice or three or eight times more work in order to, consume the
sugarcane. My idea is this: industrialisation can only come about by pro-
tection of industries. As my Honourable friend, Mr. Mathuradas Vissanji,
said, it is not possible for infant industries to- spring up in our country
and fight the old established capitalised industries of other countries; and,
therefore, just as other countries like Japan are giving subsidies and free
treight in their ships in order to sell things over here, we could compete with
those countries if the Government of India would give us protection. That
the Government suffers a loss in revenue it is not our business to see, it
is the business of the Finance Member to find out ways and means of
getting him money from the people who, according to him, pocketed the
ten or eight crores. Of course, a share goes to the manufacturers; but
the greater share goes to so many other people who are employed—the
workers and their families and the cultivators who get & living. I do not
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believe that making gur out of this cane will be of any adventage to the
cultivator. These people never made much out of gur, whila here :_thc:iy getb
their fixed wages. and, can easily pay xent, as my Honourable friend, -Sir
Muhsmmad Yamin Khen, told us that the zemindars got their rents alright.
The cultivators connet go on making gur and giving it to their children to.
eat; that is not possible. Nobody wants gur in these days. Probably if
Mahatma Gandhi's movement succeeds snd people make more use of gur,
there may come some change, but it is a distant matter which we cannot
consider at present.

1 said, Sir, is the Finance Member prepared to give us any other remedy
for unemployment, if he rejects industrialisation,—because we cannot have
industrialisation without protection. That is one way of looking at the
question. Sir James Grigg quoted Pendit Jawaharlal Nehru in his favour.
The fact; however, is that Pandit Jawaharlal Nehru's fear was thut as the
protective duty is increased and a mushroom of sugar factories have sprung
up, the lot of people who have begun to cultivate sugarcane will become
very hard iand the factory owners might exploit these cultivators. That
i8 quite true. But we know that this defect is already remedied by means
of the regulation of sugarcane prices. If any manufacturer did exploit the
sugarcane cultivators in the first year, the very next year there was the
fixation of prices by this Assembly. . -

I say, thousands of these cultivators are living upon this sugarcane
indugtry and this crop gives them a sufficient return for their labour which
they could not have got by any other cultivation. They have taken to this,
because it is more profitable.

Then, Sir James Grigg said that India was suffering from the neglect
of the effects of protection on revenue. If the revenue has decreased, then
he should have seen who has benefited by these ten crores which Java paid
to him previously. ‘He himself should see how his ten crores had benefited
‘the people. I capnot understand my friend, Dr. Ziauddin's position when
he says that consumers were suffering. 8ir, five years ago, consumers were
getting sugar at four seers to the rupee, and now they are able to get sugar
:at six seers to the rupee. Does it go to show that the consumers are
suffering? They get todsy sugar much cheaper than before. It is the con-
-sumers who are really benefited. Most of the revenue, that went into the
Government Treasury before, now goes into the pockets of the consumers,
-and, therefore, ways should be found to get that money out of the con-
-sumers’ pocket.

An Honourable Member: Do you mean by levying & tax on profits?

Bhai Parma Nand: By levying a tax so that the consumers may be
‘made to pay for the advantage they are now getting.

Mr. B. Das (Orissa Division: Non-Muhammadan): Why should not the
‘Government take all surplus profits, above 7} per cent.?

Bhai Parma Nand: That suggestion is not practicable. Why should
honest manufacturers suffer? The question is one of margin of profits.
One factory may produce a certain quantity of sugar and make only five
per cent. how cam you charge that factory for all the profit it makes?
There may be another factory which ean make 25 per cent. how can you
charge them so low? There are some cloth dealers who make 20 per cent.
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profit, while there are others who don’t make anything. There are black-:
smiths,—skilled men earn more, others who are unskilled make muoch
less. If you try to equalise wages in that way, 1 have no objection at all
if Government can equalise the wages of everybody. Why should engineers
get more than fitters or blacksmiths or labourers? Why should not your
chaprassis get as much as you are getting? The question of equalisation
of wages is altogether a different question. If Government want to equalise
the wages, let them do it. But I do not see why all factories should be
treated alike, because two or three of them are making profits. As the
revenue has gone down, the Finance Member thinks that the reduction
in protection on sugar would give him the necessary amount. Sir, L
don’t believe for & moment that a talented Finance Member would proceed
on the old rut, follow the old ways and kill all industries by withdrawing
protection to indigenous industries. If he follows that policy, it would
mean that we would never be able to develop any industry in our country.
H you allow foreign countries to dump their marnufactured:articles .on to
this country, how could it be possible for us to develop our-industries:
without protection from the Stata? I shall just cite a simple instance,
Bir. A few years ago, Japan started making pencils, and in Calcutta these
pencils were sold at the rate of seven to a pice, while we in Lahore cannot
get seven tooth sticks for one pice, and these tooth sticks are cut from
way-side trees! While the Japanese are able to mamufacture pencils, ex-
port them to India, sell them at a ridiculously cheap rate at the same time
make huge profits, after making provision for paying the middleman.
Bir, it is next to impossible for India to make any headway in industrial
development without protection. It is the duty of the Government to
protect our industries if they really want to solve the problem of poverty
and starvation in the country.

It is quite useless to talk about the one crore that is allotted for rural
deveclopment schemes. What is this rural development scheme and what
ig the value of the one crore? My friend, Sir Frank Noyee, would develop
rural broadcasting. What can the people do after hearing your music and
talks and sermons in the radio? The question for them is how they can get
bread? For bread you have to give them some kind of employment. S8ir;
there are in the United Provinces some villages round about factories,
say within a radius of 60 miles, from where the people sell their sugarcane
to the factory owners, they get ready money from the factory and are well
off. And the shopkeepers in these villages are quite well off. The result
is that all the people in these villages are doing well. They are able
to feed, educate and clothe their children. But when you do not supply
them bread, what will this one crore do for the whole of India? Without
industrial development, Sir, we can never solve the problem of unemploy-
ment and starvation. Therefore, protection is most essentinl for us. If,
on account of protection, there is some loss in revenue, the Finance Mem-
ber should devise some other means to make up that loss in revenue. The
country is sure to increase in wealth on account of the establishment of
various industries as a result of protection, and it will be for the Finance
Member to find out ways and means how to make up the loss in revenue,
There are, 8ir, many other causes for the povertv of the country. Thera
aré the interest charges, Home charges, which all combined, are draining
away the wealth of the country, and, as long as this drain goes on, I do
not think we will ever be able to m'rive at a real solution of the unemp}oy-
ment problem in this country. -
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Mr. Kuladbar Ohaliha (Assam Valley: Non-Mvhammadan): Bir, 1
shatl try to be short as well as to be sweet. The difficulty is, the imposi-
tion -of the additional excise duty on sugsr has made it ditficult to sweeten
even our bowl of misery. The other day, scme nomiinated -official on
the opposite side told us thet possibly we could huve more gur, and this
may drive-us to the position that with our morning cup of tea we -sould
chew a bit of gur also. . Another nominated Member, with a certain amount
of mulicious glee, suggested that some of the sugar factories were doing
g0 well that their profite should be mulcted, but the fat shareholders
»f the bureaucracy have totally forgotten the lem_ ‘sharehqldem who
have nothing to eat atiall, and they will bave no dividends for years to
come. If he had been s business man dealing in sugar or tea, he would
have seen what amount of difficulty there 1 to secure business, what
.amount w©of tronble the Culcutta tea and sugar merchants are taking te
bring their business to a stable condition. His' own countrymen, who
are in Calcutte;, 1 mean the owners-and agents of tea gardens in Jalpaiguri
nd other gentres, are soday‘faced’ with great difficulty to find suitable
markets for their produce, and get better price. Our Deputy President
might know something of these difficulties. Therefore,” 1°should advise
my friends that they should extend a little sympathy for the shareholders
of sugar factories who invested their 'money with the!-hope that u new
field had been secured which would benefit themselves dand their country-
‘men equslly. ' ' :

The Honourable the Finance Member sdld that he was imposing he
additional ‘excise duty to the sugar industry with a view to shortening
the period of the shake up. If he persists in his theories and imposes
the tax on the industry, he will ruin the whole of the sugar industry
which was just able to make headway. Before the War, about 13 crores
of rupees worth of sugar used to come into this country; after the War,
19 crores worth of sugar was imported to India; but, since 1935-36, all
the money that used to go to Java and other foreign countries remnins
in India. About 80 crores of rupees is invested in this country; but if
he wants to get some money out of the industry, he ought to find out
some other means, and not strangle the industry in the way he proposes
to do. If the Finance Member has a soft corner in his heart for this
country, if he really wants that this country should prosper, he should

take steps to industrialise the country as quickly as possible and there
is no other alternative before him. - '

My Honourable friend, Bhai Parma Nand, was also emphasising
exactly the same point. My submission is that we have about 29 or 30
crores in this industry subscribed by a large number of shareholders.
Do you want these shareholders,—and along with them there are a large
vumber of other people who are also interested,—to go to ruin? We
find that India consumes about 12 crores worth of sugar., Out of this
money about 600 lakhs go to the agriculturists and about 200 lakhs to the
labourers, and the rest goes to the factory owners and shareholders. 1
am not one of those who -would not like to adjust consumption to pro-
duction. We know about the International Bugar Agreement commonly
known as the Chadbourne Plan that was entered into in order to fix an
export .quota between Peru, Java and Cuba and a number of Furépenn
countries. There was some difficulty m wipimg out the surplus for'some-
time when they entered into the Agreemeat in 1931, but by 1035 thew
“have been able to wipe out a large surplus. The world production of



plod LEGIBLATIVE ABSEMALY. (17t Maron 1987.

[Mr. Kyladbhar Chaliha. ] IR L AL
sugar is 27 million tons. You will find from the Government Review
of Trade of India that the consumption of sugar in the meantime after
the Chadbourne Agreement has increased throughout the world, and,
more 80, it has increased in India also. Our production is 104 lukhs
of tons and our consumption is about 10§ lakhs of tons. You will be
surprised to hear that between 1938-84 and 1934-85, our consumption
bas increased by 84,000 tons, and if we increase our production, we hope
that we can increasse the consumption much more, because ‘we have such
a large population that we should make it possible for them to buy as
much as possible and as cheaply as possible. Have you succeeded ih
reducing the cost of production? We have got to give protection not
only to bring up the industry to & certain stage, but also to_stablhae it,
go that it may compete throughout the world. Our production cost, as
Mr. Vissanji said, is Rs. 6, whereas, in Java, it is Rs, 3-14-0 to Rs. 4-6.0
only, and unless, by research, by improvement'uf the canes, by improve-
ment of manure and other work, you'bring down the level of that cosb,
I think protection should not be reduced, and much more, no additional
excise duty should be imposed.

Mr. B. Das: There must also be honesty in management.

Mr. Kuladhar Ohaliha: In this there are no dishonest people. I
trust the sugar industry is in the hands of people who are very honest.
1 bave not come across so far any case of embezzlement and_there is
no reason to think that there are dishonest people in the industry. No
such case has been reported that any sugar factory or .any sugar company
has embezzled money and as such your remarks are out of place.

Mr. B. Das: You do not know how the balance sheets are prepared.

Mr. Kuladhar Ohaliha: You are absolutely irrelevant. The point that
I am arguing is that we want the sugar industry to be in such a position
that it should be able to compete in the world. We should give pro-
tection, not only to make it sufficient for our consumption, but it should
enable us to compete in the world. Are we supplying the United
Kingdom? Whereas in the pre-War years the export of our sugar was
56 lakhs, it has dwindled down to two lakhs now. It is surprising that
the Honourable the Finance Member has said that we are going to shorten
the period of shake out to sieve out the bad elements and keep the good
elements, As regards over-production of sugar, there are two difficulties
which he has raised, namely, that over-production of refined sugar and
over-production of cane have exceeded the needs of the factories. Let
us see whether there is over-production of sugar in India. I think it is
a wrong explanation given by the Finance Member. Our consumption
bas increased to 10} lakhs of tons and production is about the same
quantity; and, as such, there is no over-production at all. Let us also
see whether there is over-production of cane. What we want is a good

quality of cane to be produced more and more, and in different provinces
they are trying to do so.

There is another point made bv the Honourable the Finance Member,
and that is, the effect on the budgetary position, on the revenues of the
Government. But he has forgotten what will be the effect of his policy
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on the Provincial Governments. I shall cite only one instance, thet of
Bombay. I think those who come from Bombay know about the Kamat
Committee which recommended plantation of sugarcane in Sholapur,
Nasik and other districts. In pursuance of this recommendation & large
area was brought under cane cultivation and the Irrigation Department
makes about five lakhs of revenue from this. What will be the elfect on the
income of the Irrigation Department if this imposition is made? In Assem
and other places, cane is being grown of s better variety by taking up
lands from Government, and it will affect their revenue also if there is.
a shrinkage of cultivation. The Honourable the Finance Member has
not considered the effect that will be produced on the different Provincial
Governments. In some, land revenue, in others, revenue of the Irrigation
Department, and so on, will be affected, and the Provincial Governments
will lose mueh more than what you will gain. These are the points that
I wanted to bring forward. It is necessary that this tax should not be
imposed and tha} we should try to stabilise the industry and not add amy
fresh hurdeps to it. With, these:words, I support the amendment.

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
We have got, under this motion, two different kinds of duty, one which
the Honourable Member proposes to levy on the ‘khandsari sugar, and
the other on the factory sugar. Some Honourable Members have Iaid
great stress on the factory produced sugar, but khandsari sugar has not
been touched so elaborately, and I will try to deal with it now. My idea
was greatly misrepresented yesterday when the Honourable the Finance
Member was giving his reply. He tried to put into my mouth what I had
never said anywhere. The Honourable Member took a word here, a word
there and a word elsewhere, joined them together and said that that was

my speech. I have got what he said, as reported by the Official Reporter.
He did not have the Official Reporter's copy to quote me, but I quote
from the Official Reporter's copy what he said:

“"He said that it would net bave been so bad if I had raised i
annas instead of the amount which we have propos p the import by eleven.

ed to do.”

Certainly I said that. I said that if the i
half the truth—here I said that the im
to the rise which wus

at ull, He says:

mport duty—he has said
g ] port duty ought to have been equal
in the excise duty. He leaves out the excige duty

.+ .. it would not have been so bad if I had rai i
instead of the amount which we have proposed l:.cn :i?:l.%?d the import duty by 11 anuas

The Honourable Sir James @rigg: May I get this clear? ill ¢
understand the difference hetween the twyo st%tementa—‘il::l.latItgzl”H‘;LnnOt
able Member .has just said and what I represented him to have s -gur—
}vhat exactly is the difference in figures. Is it his sug'gestion that a; éh_'
import duty had been raised by 11 annas od b

as well as the i ; '
11 annas that would have been all right? Is that hig coi’::;ﬂ;;a;sed by

Sir Muhammad Yamin Khan: T will say what m
because the Honourable Member di¢ not understand
the position today. He further said: ‘“He then complained th \
by this means reduced the protection by 8 annag’’. Certainly T at T had
The Honourable Member then went on to 8ay: ‘‘That thayddgﬂld that.
annas import duty would not affect the price”. Where did Iaaa_yl t:;l;:lo "

¥ contention was,
me. I will elars
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'l‘h msh James Grigg: 1 understood you to say that.

. Siz MubAmmad Yamin Khan: 1 never said that it would not aﬁect
the price. The Honourable Member picked up one phrase here and
another pbrase there and misrepresented what 1 said 1 said thet the
factories have sent out so much quantity into the market of manufactured
sugar that any kind of duty st present would not affect prices for a con-
siderable period of time. I did not say that any rise in* duty would not
affect prices at all. The factories which had been fortunate to send out
their goods outside the fuctory premises without paying the excise duty are
in & happy position, and they have supplied to the middlenman so much
Guantity that it would suffice for the consumer for a long period to some, but
I never said that the import duty, if it hud been equully raised, would not
affect the prices at all. As the Honourable Member ought to know, the
manufacturer of the sugar advances money. ab the timei when the sugar-
cane is sown which is the time of Febmuary and Mareh, and by his
imposition of the duty at the time when the people were going to sow
the crops, the manufacturer will not enter, into the contracts as they

have been entenng in the past, and when the cultivator finds that the
factory is not geing to purchase his crops, he will not grow the same
quantity, as he has been growing for the last two years. LIf the man in
the village comes to know that his produce of 500 bighas can be con-
sumed b} the fuctory he can produce 500 bighas but when he finds that
the factory owner is not willing to have even 400 bighas produce,
he will not cultivate 500 bighas. The factorv owners will not enter into
contracts for the future on account of this duty, because thev know that
the Honourable Member is giving eight annas profit into the pocket of the
importer. This difference will affect the prices and it is ereating s kind
of misapprehension in the minds of factory owners. As I explained lust
time, at present there is o difference of Rs. 7/12 in the excise duty and the
import duty. The import duty is Ils. 9/1 and the excise duty is Rs. 1/5.
The difference is Hs. 7/12. What the Honourable Member proposes in
future is a difference of Is. 7/4 instead of 7/12 per ewt. and this means
that the importer will have an advantage of eight annns over the producer
in this country beyond what he is enjoving at present. This means that
there will be a difference in prices and there will be a tendencyv for the
imports to rise and the home manufacture to decrease. The Honourable
‘Member says further on that as a matter of fact, Indian sugar was before
the excise duty and even now may be selling at Rs. 2 or Rs. 3 below
Java import parity, What a thing to get from the Honourable the Fin-

.ance Member.

"The Honourable Sir James Grigg: It varies in different parts of the
country. That is a statement of faet and not an argument.

‘8ir Muhammad Yamin Khan: Docs he realise that it is an smbiguous
figure? Between Rs. 2 and Rs. 3, thers is a difference of more than 50

mper cent.

The Honourable Bir James Grigg: There is more than one sugar market
_-in Indiﬂu
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Sir Muhammad Yamin Khan: There may be hundreds, but the Hon-
ourable the Finance Member should be able to say definitely and not- give
us these ambiguous figures—Rs. 2 or Rs. 3. It makes a lot of difference.
If there had been only four annas difference that is a different matter, but
it is amazing to have such an ambiguous figure of Rs. 2 or 8 from &
responsible officer of Government. We have no means of arriving at the
«correct figure. We have no secretariat to help us. I wonder what market
he is thinking of. If there is such a lot of difference, then sugar will
«wertainly all go to one place.

An Honourable Member: What about freight charges?

Sir Muhammad Yamin Khan: There is a difference of one rupee, and
‘the freight charges will not interfere very much.

An Honourable Member: Prices are different in different places.

Sir Muhammad Yamin Khan: If it is from Bombay to Delhi, you have
to take into consideration a particular set of charges. 1f it is to come
wother place, you have to consider a different set of charges, Each market
you have to take into consideration ‘separately and you cannot have an
ambiguous figure quoted like this. Then the Honourable Member said
that the Indian Members of this House have not got connection of one
.brain cell with another, and that is why they make some kind of state-
ment once and then they make other statements contradicting it at
snother time. I have quoted the Honourable Member. He said in the
‘budget speech that she income-tax receipts from the sugar manufacturers
have fallen down considerably, and, therefore, he could not get the pro-
per revenues, and knowing this, that the income of the factory owners
in going down, which is reslly reflected in the receipts from income-tax,
he wants to impose a further duty on the very people who are already
vuffering. Where is the connection of brain cells? (Laughter.) I do not
know how it is. When we take up different questions, that does not mean
that you should take one phrase from one side and another phrase from
another side; the whole thing may be taken together with regard to the
question we are dealing with. Now in respect to khandsari sugar, as the
.Honourable Member ough* to know, khandsari is a system of manufacture
of sugar. Of course. my Honourable friend has not much sympathy with
the people who have got small incomes or who have got u little wealth;
he has no sympathy with the man who happened to save Rs. 500 in his
whole life-time which is equal probably to my friend’s two day’s income,
and if sueh & man purchases shares in the Reserve Bank, then he must not
have the sympathy of the Honourable Member . . . .

The Honourable Sir James @rigg: The Honourable Member is mis-
representing me. The Honourable Member's remarks are not relevan}
to the motion before the House, but 1 may say that I expressed neither
sympathy nor any lack of it; all T said was that it was quite nonsensc
for the Honoursble Member to describe such n man as starving.

8ir Muhammad Yamin Khan: Sir, is « man whose whole life's savings
are equal to the Honourable Member’s two day’s income, not a man who
can be said to be starving? (Hear, hear). A man who gets only Rs. 18
a vear as dividend! And such a man must pay two rupees extrs, and

D
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he should put wp with all the botheration, becuuse he has got Rs. 13,
‘as dividend, in the whole yenr! Sir, my friend has no sympathy with
such a man, but I have got sympathy with the poor people; I have got
concern for my poor tenants, and for small body of petty zemindars or-
petty clerks or petty owners and who may have got paltry savings and
who may be fortunate enough to get five shares in the Reserve Bank.
8ir, 1 say —do not force them to part with their shares in order that they
may go into the hands of my friend, Sir Cowasji Jehmigu- I want that
these shares must remain in the possession of the villagers or the agricul-
turists or the poor people as one of their assets.

The Honourable Sir James Grigg: Tf the Honourable Member feels so-
keenly—of course, this does not arise under this amendment—could he
not write a letter for them? '

Sir Muhammad Yamin Khan: Sir, T shall"then open’ an office, invite
all the people throughout India to send me letters detailing their cases,
and then 1 shall write letters on their behalf and ask that they should
fill up all their incomes for the purposes of income-tax, and send along
their returns to the income-tax officer, saving that thev are not paying
any income-tax and then send back the papers to them . . . .

The Honourable Bir James @rigg: That will solve the whole problem!

Sir Mubammad Yamin Kban: But will it not be possible for the
Honourable Member to open a Branch in his Department for this purpose,

and spend something out of the crore of rupees which he wants to bring
in....

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member had better go on with the main theme of his speech.

8ir Muhammad ¥Yamin Khan: Sir, the khandsari man distributes to.
the poor tenants instalments, and because he has got a small concern
and a small business, he wants to be assured of the sugar-cane crop
coming up to him, and this man has to distribute about ten per cent,
sometimes twenty-five per cent to the cultivator in order that he may
grow sugur-cane in order to supply hiin with that later on, and this work
is mostly earried on in the Rohilkund Division. The khandsari people.
have small concerns, but they are petty dealers who have got no other
business; thev are engaged in large numbers in the Rohilkund Division
and to some extent n the Agra Division and in the Meerut Division.
After making the necessary ndvances, these people become assured that
they will get the sugar, and then theyv will have to compete with the sugar
manufacture in the factories. Now it is really very difficult for them
to do that, because their concern is not a big one and is not organised,
and if it had not been for the patronage of some orthodox Hindus, thev
would have been ruined long ago. They could not otherwise carry on.

their business; they can only do =0 becmme orthodox H‘nd‘us do not like-
te use the refined sugar.

An Honourable Member: That is wrong.
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Sir Muhammad Yamin Khan: At any rate, in my part of the Province
that is so. The orthodox people have some kind of apprehension with
regurd to the factory sugar and they patromise this khardsari sugar. Now
it means this, that if we tax these poor manufscturers, certainly they
will be forced—becausc their consusners themselves are forced to buy
from them on account of certain idess—to raise their prices, and what-
ever would be the price, these consumers would have to pay for it. But is
it right and proper to tax those people who, on account of eertain notions
of theirs, religious or customary, cannot touch the other sugar that they
must pay higher prices for the sugar which is manufactured by the
khandsan process? You cannot punigsh a man simply because he believes
in his religion.

Sir Muhammad Yalkub: Why naot have an orthodoxv tax?

Sir Muhammad Yamin Khan: The Honourable Member may propose
an orthodoxy tax next {ime. Then, Sir, if you are taxing the khandsari
sugar which is now confined to Rohilkund and certain other places, that
would be very hard. Now this is how khandsari sugar is manufaotured.
First of all there is the »ib. This rdb is converted into sugar. You can
either manufacture rdb or gur. It is from réb that you manufacture
sugar. Now, vou are raising the tax on this khandsari from ten ennes
tc one rupee and five annas; that is, instead of ten annas you are having
twenty-one annas, shat is, 110 per cent more duty than what it is at
present,—and a 110 per cent increase in the duty will certainly kill this
man, who has not been making any profits, who has been compelled to
compete with the factories without much balance of profit, and who has
to sell it anvhow. The direct result of this would be—and it is here
that 1 am mostly concerned—that this khandsari will ask the tenant
to give his juice at a lower price. In Rohilkund, they do not get the
supply by means of marnds of sugar-cane but they purchase the juice of
the sugar-cane and they buy by 100 maunds; the selling price is generally
counted in hundred maunds, and if the khandsari is paying about Rs. 28
per hundred maunds, then he will have to take out this excise duty from
the poor tenant and instead of payving him Rs. 28 he will pay him some-
thing like Rs. 25, which will come to a loss of Rs. 8 so far as the cultivator
is concerned. This tax on the khandsar sugar directly tells on the
produce of the villages and it will, as I pointed out in my previous
speech, destroy these people who have faken to growing of sugar-cane
instead of wheat. Therefore, nobody who has got at heart the good of
the produce of the country can ever support this proposition, because
nobody can destroy the whole erop of the countrv because of this duty.
My province has bheen passing through very bad times lately and the
Honourable Member must have ascertained from the United Provinces
Government that there has been a remission of the rent of about eight
annas in the rupee. If the rent cannot be paid by the tenants and the
zamindars had to foreegn eicht annas out of everv rupee, thev will not be
abls to eollect after this duty even four annas in the rupee. There will be
suffering all over mv province, and T cannot support this duty. The other
question nhout the factory made sugar has been elaborately dealt with by
other Honourable Memhers. As T said before it is very inopportune for
him to bring this dutv at a time when the people are going in for sugar-
enne cultivation and are entering into contracts. Tf these contracts are
stepped, next vear we will not have so much acreage of sugar-cane as we

D2
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had this year. Therefore, whatever wealth they were bringing in in the
shape of sugar-cane intc the villages, that will be destroyed and the
villagers will have nothing to fall back upon. Therefore, I strongly sup-
port the amendment and I am totally against this duty.

8ir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): Mr.
P Deputy President, the inter-communication between the differ-
ent cells of the brain of my Honourable friend, the Finance

Member, appears to have dwarfed his stature. Born in mid-Victorian days,
he still seems to believe that we live in the times of good Queen Victoria.
He enunciated die-hard principles of free trade, and I would just remind
him of what he said. Taking up a remark made by one of my Honourable
friends on this side of the House, he gave us some very interesting details
which showed how his mind was working. He said: take it for granted
that 15 crores worth of sugar is made in this country today, and take it for
granted that the consumer could get imported sugar of the same
quality and the same quantity for five crores. Therefore, the consumer,
he said, lost ten crores which we could well use for purchasing other com-
modities manufactured in this country. That was the argument he placed
before us. I wondered whether the Finance Member was reslly living in
the year 1987. I wondered whether, being a very distinguished civil
servant in England as he has been, he had ever had an opportunity of
placing his views before His Majesty's Government in England during his
long and distinguished career. What is England doing? How much are
England and her consuniers losing over the beet-root sugar industry? How
is England encouraging her agriculture? If England had gone in for this
principle of importing from the cheapest market and not encouraged
manufacture in her own country, I could understand my Honourable friend
preaching these old doctrines of free trade before this Honourable House.
Bur surely this i8 not the time to do that, especially when, just now, we
read ever day in the newspapers that attempts are heing made in his own
country to start new industries in what they call distressed areas. That is
going to cost money, and the tax-payer and the rate-payer will have to pay
for it. Then, why should he come and preach to us these principles of
free trade? I give him full credit for really believing what he preaches,
There are some free traders still left in England. May I respectfully

suggest to him that he has got a great future in his own eountry trying to
convert tariff reformers into free traders.

Sir, we firmly believe, and we have not hidden our opinions, expressed
long before my Honourable friend came to this country, that the future
of this country lies in industrialisation. We are not blind tc the fact that
Tndia is an agricultural country and that agriculture should nlso be en-
couraged in every way possible. But to give such an instance as he did
the other day, merely shows us how his mind is working. Let us tell him
frankly that our minds do not work in that dircction and we eannot agree
and, since the principles laid down by Government are different to his
sincere and honest opinions and convictions, he would do just as well to
leave out of his speeches attempts to persuade us to become free traders.
“When it pays us to become free traders, we shall he only too pleased to
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follow his advice. We do not think at present it is in our interests, und
we shall, with great regret, refuse to take his advice, however well meant
it is.

Well, Sir, there was another point that he raised about the sugar excise
which 1 was not able to follow.

The Honourable Sir James Grigg: I am not surprised at that.

Sir Oowasji Jehangir: 1 am not surprised at anything that iy Honour-
able friend will say now or in the future. After what he has said, he is
capable of telling us anything. Well, Sir, he talked about wiping out the
inefficient part of the sugar industry. I would like to be informed us to”
what he means by ‘inefficiency’? We all want to wipe out inefficiency
whether it be on the opposite benches or whether we have to confess that
we are inefficient. (Hear, hear.) Wherever it is, we want to wipe it out
but I do not know whethér it is greater there or here. But what does he -
mean by ‘‘inefficiency’’ in a factory? There are today, I believe, sugar
factories with the most modern machinery where the cost of production is
the least possible, and yet they are in difficulties. They may be difficulties
of their own creation. Is that inefficiency of the factory?

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) re-
sumed the Chair.]

In other parts of the world, where a factory, with the latest type of
machinery, producing at the lowest cost comes into difficulties, the Gov-
ernments come to the assistance of such factories and such industries. If
a factory is equipped with old machinery and produces st & much higher
cost than its better equipped neighbour, that factory, in my opinion, is
inefficient, and everylhing should be done to help it to modernise itself or
wipe it out. What, therefore, is the meaning of inefficiency? If ineffi-
ciency means what 1 have explained in the first instance, vis., an up-to-date
factory which gets into financial trouble, then I do not call that factory
inefficient. It may be inefficient management, but that factory deserves
asgistance to make it pay. As to the second kind of factory, I would not
call it efficient, and if it were wiped out, I should mot regret it. Or else, T
would see that it is modernised and made efficient. I am . certain that
nobody wants to wipe out the so called inefficient factory in this country
of the first category. As I have already admitted, I have not the ex-
perience or knowledge of the sugar industry to be able to say as to how
many factories there are of the first eategory and how many of the second.
But what little information [ have been able to obtain during the last
couple of vears shows that the largest number of factories are of the first
category. It may be that they were started without proper financial pro-
vision. It may be that encouraged by tariff protection the supply is a little
larger than the demand but such things do happen in other parts of the
world. But there is one thing which does not happen in other parts of the
world very often, and that is a country making itself self-sufficient in
respect of u necessity of life within a space of eight years. That:. is what
the sugar industry has accomplished in India. T do think, leaving asn:_ia
the merita of the question as to what effect this additional ax-ciue duty "fl“
“have on the agriculturist, or the consumer or on the industry 1tsqlf-—leavmg’
aside that question—on general principles, I would strongly object to any
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action by Government which would wipe out of existence a factory or fac-
tories of the first category that I have expluined. Therefore, Mr. President,
1 think my Honourable friend, the Honouruble the Finance Member, was
rather rash when he brought forward this argument, in favour of this in-
crease of excise duty on the score of wiping out inefficiency. In an industry
where the factories are more or less new, where eight years ago there were
only 29 factories, today there are 146 all more or less new—this is one of
the romances of Indian industry—(Hear, hear) I would urge Government
now and in the future, after having brought such an industly into existence,
not to talk on the floor of the House of wiping out ineffidiency. It is a
dangerous doctrine to expound especially by Englishmen in India, when we
are perfectly aware of what is happening in England to inefficient facto-
ries, and when we are perfectly aware of the ussistance the British
Government are giving tc their own industries. Even where there is real
inefficiency in certain divections and in certain industries, industries that
have made the country, industries of which England has every reason to be
proud, and which, due 10 change of times and circuinstunuces, have fallen on
evil days and in which there is admitted inefficiency, Government do not
talk of wiping thein out, but talk every day of improving them, of giving
them more and more assistunce and seeing their chimneys beginning to
smoke rather than to «:e themn idle and deteriorate from day to day. Let
us hear the Honourable Members from the other side talk of bringing such
industries into existence by helping and assisting such industries that are
in existence. In short, I would suggest that Government follow the
exwnple of His Majesty's Government in England more closely and let
us hope and pray with ae great a success as the British- Government ad-
minister their own country in the interests of their own industries.
(Applause.)

Beth Haji Abdoola Haroon (Sind: Muhammadan Rural): Sir, after
hearing the very able speech of my Honourable friend, Sir Cowasji
Jehangir, I wish to say only & few words about the industry and how
the United Kingdormn are supporting their own industries.

Bir, fifteen years ago the Government of the United Kingdom came
forward and asked the people to establish sugar industries in England.
Then they gave 25 shillings per cwb. ag subsidy to the manufacturers who
established the sugar factory in Fingland and even today they are giving =
subsidy—I do not remember now, but it is not less than seven or eight
shillings per ewt. In India, the Government did not give any sort of
subsidy, but, on aceount of the revenue import duty, the sugar industry
established itself in this country. But after that the Government made
it & protective duty. Now, Bir, they passed the Act in 1982, and today
we are in 1987, and within five years they are coming forward to put some
more excise duty. The excise duty till now has been Rs. 1-5-0, and now
the Government propose to put eleven annas more. Whatever has been
said by the Honourable the Finance Member about the industry has been
refuted by my Honourable friend, 8ir Cowasji Jehangir. What my Honour-
able friend, Sir Cowasji Jehangir, said about wiping out the industry is
right. Instead of wiping out the industry, you must encourage it to become
.more snd more flonrishing. When protection was given people came for-
“ward with their capital and utilised it for the establishment of factories:
and now comes forward our Finance Member and says that inefficient fac-
tories should be wiped out. Besides that, Sir, my Honourable friend, Sir
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Yamin Khan, has pointed out how the Finance Member has given wrong
or misleading information to the House. 1 will give you one more in-
stance. The Finance Member said yesterday that, of the 15 crores worth
of sugur which rewained in India, the imported sugar was worth only five
crores. That is also very incorrect, If le looks into the Secretariat
papers, he will find that when this protection was given, India paid that
year no less than 15 crores of rupees to Java and ten crores to Government
in 1929-80 to consuine their sugar. But on account of the industry estab-
lished in India, in 1980-31 the consumers paid for their conswnption 25
crores of rupees, whereas, today, including the excise duty, they are
hardly paying 18 crores. In one way, the consumer is benpefited, and in
another way my friends, Sir Yamin Kban and Sir Muhammad Yakub and
others, have complnined against this excise duty. Today we find, not only
in thir House, but also outside unanimity against this excise duty, and
all the mercantile associations and industrial agsociations and everybody
else, whether cultivator or merchant, are unanimous against this excise
«duty. T do not know whether the Government of India consulted the Pro-
vincial Governments or not, and if they did, whether they supported this
duty. But T believe that if they were consulted, the Governments of the
United Provinces and of Bihar must have opposed this proposal tooth and
nail,  Of course what we are saying here nobody will hear, but 1 again
request the Finance Member and appeal to him to consider this proposal
very seriously. According to the budget, he has estimated 1,95 lakhs
as the excise duty; today he will see that he can collect 2,85 lakhs up to
the end of the year, but in my opinion he will eollect 2,50 lakhs. India
is such a wonderful country that if they get cheaper sugar and if the
Finance Member allows the industry to develop and allows the consumer to
get cheaper sugar, I ean assure him that within the next three years he
will get five crores of rupees as excise duty, because they will buy more
sugar than at present. At present, the difficulty is that the Finance Mem-
ber in the last two years got an increase of 34 crores over his estimate and
spent it in some way; and wheun this vear he got 100 lakhs less than the
estimate, he came forward with a new excise duty proposal. I request
the Finance Member to reconsider this proposal.

An Honourable Member: You throw it out.

Beth Haji Abdoola Haroom: I may throw it out but there is the power
of certification. I ask him to consider that, if he puts this duty this year,
he will be dislocating all the organisations. The cane suppliers are now in
the soup. We read in the papers thdat many factories have announced
that, on nccount of their losses, they might close down their factories.
Besides that there is already some forward sale and many other things.
80 I will appeal to the Finance Member to reconsider it and postpone this
duty at least for one vear until the Tariff Board have reported. They will
commence their inquiry into the sugar industry very soon and give all
kinds of information as regards the efficiency or otherwise of the factories,
the prescnt consumption of sugar in the country, the present condition of
the cultivators, the cost of production of cnne, how cane is supplied to
the factories, and so on. If, after getting all this information, he comes
forward with fuets and figures and makes out a case for the imposition of
this excise duty, | un sure, the House will agree to it. But at present
evorything is in the dark, and all sorts of figures and assumptions and
information come from that side which are incorrect, irregular and harm-
ful to the country.and to the.industry. N :
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Prof. X. @G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
Sir, T am rather in a difficulty in regard to this particular question, because:
I find that, as far as the sugar mill owners are concerned, I would not
have thonght it necessary to get up and defend their position under ordi-
nary circumestances. But I find that the Honourable the Finance
Meniber has been so very clever and confused as to dump in under the
sume clause both the big manufacturer of sugar and the small cottage
producer of khandsari. Moreover, Sir, he is ulso confused between his
affection for the sugar munufacturer .and his solicitude for, the sugar-cane
preducer. It is mdeed very difficult for a layman to judge the effect that
this sugar excise duty will have upon the sugar manufacturer and also
upon the sugar-cane grower. If my Honourable friend, Sir James Grigg,
had simply tried to remember what he has read—T do not know where he
studied--ut Cambridge or Oxford—I am glad he does not belong to either
of our Universities, because, I am sure, any one who has studied there
would have displayed a little better clarified Finance Bill than the one
that we have been presented with—if ke had only tried, as I say, to re-
member what he has studied #n Prof. Marshall’s Elements of Econumics,
he would certainly have realised how impossible it is to try to extract this
sugar excise duty entirely from the sugar manufacturers. If in additinn
he had only tried to visit some of these sugar factories in this country,
just when the cultivators are trying to sell their sugar-cane to the manu-
facturers, and had tried to ascertain their difficulties in getting the manu-
facturers to take their cane in, he certainly would not have committed
thie mistake of trying to enhance the sugar excise duty whose incidence
is going to fall, not only on the sugar manufacturer, but also on the sugar-
cane grower.

It is a well known fact that the incidence of a tax can be shifted and
it does not always follow that the man who actually pays any particular
tax to the Btate does himself pay the whole of it. Very often he tries to
ghifl it on to the primary producer or on to the consumer; and, in this
case, I am afraid it is not the consumer who is going to pay so much of
it, although he may have to pay a portion of it; but it is the sugar-cane
cultivator who has got to pay most, if not the whole of it. We find that
in most parts of the country there is more area under sugar-cane cultiva-
tion than there are sugar factories to make use of the sugar-cane produced
there. It is for this rearon that the sugar-cane growers are obliged to take
their sugar-cane to the factories, bribe the people who are kept there as
gato-keepers to let their cane into the godown and then hope against hope
that their cane mey be accepted by the manufacturer .or his agent in
preference to somehody else’s cane, because there is always more sugar-
cane offeted than is demanded by the manufacturer. Under these cir-
cumstances, it is impossible for the sugar-eane grower. to try to prevent
the incidence of this excise duty being shifted on to his own shoulders.
In fact, we have found it in actual practice that our peasants are unable
to get even the ordinary minimum price that has been fixed in wome pro-
vinces., They are so much in need of ready money, they are so much
anxious to dispose of their sugar-cane and they are so much obliged to dis-
pose of it within twenty four hours after it is cut, lest the ‘‘sakkar’’ con-
tent of it should go down very ra.pldlv, that they have no other option
than to contract out of this minimum price and receive much smaller
price than the minimum fixed by the Statute. I am remfnded by my
Honourable friend, Mr. B. Das, that they are even obliged to give rebate
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in prices. Under these circumstances, how is it possible for the peasants
te csecape paying the most of it or the whole of this excise duty and ‘the
increase that is proposed to be made now? If the Honourable the
Finance Member had only thought about it even for. a while, I um sure,
he would have hesitated and he would have even declined to agree with
his advisers when they proposed this increase in the sugar excise duty.

I am told that the Honourable the Finance Member took to task some
Honourable Member of the House for having mentioned that Sir T.
Vijayarsghavechariar had stated that this increase in sugar excise duty
was going to affect not only the manufacturer, but also the peesant; and
he is reported to have taunted by saying that Sir T. Vijayaraghavachariar
is not entirely an expert now; he is an interested party since be is engag-
ed by some people interested in this sugsr trade. It is quite possible that
Bir T. Vijayaraghavachariar happens to be engaged now by some people
or other interested in this trade, but it is an incontrovertible fact that my
TTonourable friend, the Finance Member, is o paid agent of this Govern-
meni, the Government which have brought this industry into existence
and the Government which are responsible for that supposed loss to the
consumer up tc 15 crores of rupees even according to him. a Government
which have promised to this country the development of this industry and
incidentally the develcpment of a cottage industry all over the country-
side, and also the economic prosperity of the peasants. And for this
Government and its Finance Member to come and say that Sir T.
Vijsvaraghavachariar, whose advice they gladly accepted onlyv till the
other day, is today an interested party, and, therefore, whatever he says
thould be accepted only at a discount, is reslly hypocrisy and nothing else.
If Sir T. Vijayaraghavachariar had been an Englishman and an English
expert interested in the introduction of English machinery and English
products into this country, interested in pushing forward the sales of
British gnods in this country, I am sure, Sir James Grigg would not have
dared to attribute such a motive to such an expert.

We are told that in levying this additional excise duty he is only try-
ing to help the revenues of this country. He is badly in need of a crore
of rupees, 8o he says. Personally I feel that there is a flea somewhere
here. I really do ot think' that next year he will be faced with any
deficit at all. T shall not be surprised if he were to be faced with even a
good enough surplus. There is some additional revenue somewhere hid-
den: he alone knows where it is hidden. T am sure, if he were to consult
his own conscience, he would be prepared to admit to himself in privacy
that he is playing some jugglery with facts and he is playing some jugglery
wit: some of us. T know that there is goingz to be more money coming
from income-tax-—more money than the 20 lakhs which he has estimated.
If he does not get anything more, it must be his own fault and the fault
of his own Department. T know there is going to be morc money from
enstoms, because, even according to him, prices are rising and imports
are gtreaming in. He is not going to stop them: he is even interested in
lowering the revenue duties: so many other things are going to bring in
more moncy and he knows he is going to have it. I think purposely

somewhere he has made some under-estimating and he is going to have
that money.

Thern, why did he think of this additional excise duty? Because he
wanted to provide for something that he has got up his sleeve sometime
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next vear. Is it the Quetta earthquake? We do not know. Is it an
additional expenditure on the army? We are not told. But we are
given a rather small hint in the explanatory memorandum which hss been
submitted to ue, that for the last so many years the re-equipment pro-
gramme of the army has had to be postponed, has had to be taken up
very slowly, and, therefore, very scon they would be obliged to spend
much more money on it. They had estimated that they had to spend
two crores more than they had estimated in 19258. They' should have
fimshed this programme by 1928, but they could not do it, and they
are obliged to finish it only this year or the next year. In the meanwhile
g0 many improvements have had to bo effected on the army, and they
could not effect, them. Therefore, they will come forward with an addi-
tional programme of expenditure on the army next year, and for that he
will need money. Lest he might be unable to impose so much additional
taxation al one stroke next vear, he thought it better to come forward
with this additional taxation proposal this year, get the money and keep
it ready to meet the demands of the army for the defences of this country
next vear

Sir, he wunts a crore of rupees. How is he to get it? He proposes
to get it by raising this dutv from Re. 0-10-0 to Rs. 1-5-0 on khandsari,
andl from Rs. 1.5-0 to Rs. 2-0-0 on sugar. Does he at least try to keep
the samie balance as between these two groups of producers? No, Sir.
Superticiully there is some balance,—the increase is 11 annas in cne case
and the same in the other case as well, but it is only a superficial simi-
laritv. 1f we go into it a little more in detail, we find that the duty ecn
khandauri is proposed to be raised by mora than 100 per cent. whereas
tha excise duty on sugar is preposed to be increased by a little more than
50 per cent. Why should there be so much difference? Why has he
‘sone out of his way to deal such a death blow to khandsari producers? Ts
i+ beecnuse thev sre a small people? Is it because they are not able to
defend themselves? Or i= it because thev are not so well orgunised, or
is it becanse they are not able to flood him with as many memoranda as
the sugar manufacturers have flooded him with. Why has he shown all
this partinlity? He may say that he does not expect to get very much
money from these khandsaria; but whatever he will get from them, it will
I in an unjust manner. We were told by 8ir Muhammad Yamin Khan
that these khandseris are also money. lenders, they lend money to the
producers on forward contracts and try to take the cane from the pro-
ducers. That does not resommend these khandsaris very much for my
acceptance, but T do know of some khandsari producers who are small
people, who are struggling to make some decent living for themsclves,
who are living in villages quite close to all the others who are able to afford
some employment for some peasants and workers, and who are not after
all such great exploiters as the sugar manufacturers. 8o, as between
these two people, if T had been the Finance Member, I would certainly
have preferred tc levy a higher duty on the sugar manufacturers and &
verv 1nuch lower dutv, if it was found necessary at all, on the klhandsari
producers. But, as usual, the Finance Member glibly talks in one way
and looks in another direction. e talks of the producers, he talks of the
arnall penaple, he talks of the poor people, und all the time he is.afraid of
the rich people. (An Homourable Member: “‘Oh.’") Yes, the rich people
are very nngrv with him, and T think it is ‘more n pretence than any
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genuine feeling. They know that he means well by them, but they must
soanchow or other keep up a show, and, thereforc, they protest again and
again, and he jocularly pleases them by cufting jokes at them and thus
tries to sssunge our own suspicions and feelings but all the time there is
a lie in his own heart, and not in the Congress.

We wre told, Sir, that this sugar excise duty is going to produce some
substantial results. I only wish he had thought of the other results that T
talked abcut,—the result of shifting this tax from one to the other, from
the one who can bear it to the other who cannot bear it, from the one who
trica to avoid it, to the other who cannot try even to avoid it. Instesd of
that, he has thought of some other results. What are they? Even ac-
cording to my friend there is over-production today, or there is a serious
fear of over-production in the sugar market, and, therefore, there is a great -
need for checking that over:production. How does he propose to check it?
Does he propose the constitution of a Production und Control Board as
there has been in the case of jute or ten, and, for some time, in the case
of cofee also? He does not propose that, because that is much too con-
structive for him, and that savours too much of planned economny. Gh, he
takes fright at all these, because he is a laissez-faire walla. He simply
savs this excise duty is going to bring in a millennium, it is Joing to put
down all those inefficient factories which are found todav in the industry,
it is going to put down all that unhealthy speculation that one finds in the
market, and, therefore, we must recommend it. He was so very unwilling
t> enlighten us at the time of his budget speech as to the consequences of
his netions, bnt semehow this time he has gone out of his way and has
over-renched himself, T am afraid, and in that he has given away the whole
secret of his economic policy.  Sir, if he really wants to put down ineflicient

? factories, if he reelly wants to eliminate inefficient fnctories from this
fndustry, if he wants to eliminate speculation in this trade, then what he
ought. to do 15 try to take more effective, direct and specific measures, in
order to achieve these results, and not to trust to this kind of vicarious
instrument, because, by trusting to this wicarious instrument, he is only
trying to bamboozle us, because I really don’t think that he trusts to effect
thoge resnlts. What are those fastcries which are likely to be eliminated?
Is it always the ineficient ones? Does he not kndw that there are cfficient
factories uleo which are likely - to be affected? - He knows it. As my
friend, 8ir Cownsfi Jehangir, just pointed out, there are two kinds of
facteries,—those which are well on the way to pay their own way, and
those whiech oan never pay their own way. It is the duty of the Finance
Member to find out which are those factories which are well on the way to
pay their own way and to encourage them, and to discourage the rest.
That eannot be done by this instrument of additional taxation.

Then, Sir, we are told that these factories are making huge profits. T
agree they ave making huge profits. My friend, Bhai Parma Nand, him-
self admitted that many of these Iactories are making as much as 20, 20
and ever: 40 per cent. profits. He has admitted it. There is money, they
are making it, they are making it because of this Finance Member. They
are making it because of this Government. They are making it beeause
this Government would not accept my proposal at the time of the Indian
Corapanics Aat that there should he put a maximum figure bevond whiqh
these companies snd these industrialists should not be allowed 1o take in
dividends, to draw any profitsa. They arc making these profits beenuse Fhls
Government did not care te take any action whatsoever, either at the time
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of affording pretection to this industry or at the time of their firgt proposal
te lovy this excise duty on this industry, that the profits of this industr
should be regulated in the interests of the State, in the interest of the busi-
ness and the workers employed in the industry. Fven now it is not too
late.  The Honourable the Finance Member could have thought about it,
but he would not, beecause, 1o do any such thing is to go against his pet
theories of luissez-faire. '

Yes, Sir. T um prepared to agree with my Honourable: friend, Sir
Cowasji Jchangir, in congratulating this industry and in saying also that it
has had really a romantic career. In eight years it has been able to show
us that it is able to supply the whole of the Indian market with sll the
sugar that it could consume. That is a great thing to be said of any
industry, and especially of an Indian industry, and a great thing it is for
an infant industry and the most recent industry. That cannot be said of
the textile industry. The textile. industry has had sixty years of life and
even more, and nearly fifteen years of protection; and yet the textile indus-
try iz nct uble to satisty even one-third of the Indian demand for textile
goads. But look at this industry, a new one, it is able to satisfy us. Such
an industry certainly deserves a better treatment than what is sought to be
meted out to it by the Honourable the Finance Member. By trying to
raire thic excise duty and thus to eliminate inefficient factories, inetficient
irdustrislicts—it is really not helping this. industry at all. If the Honour-
ahle the Tinance Member wishes to help this industry in a genuine fashion,
wishes to assure a long career of prosperity to this industry and to those
who nre employed in it, then what he ought to do is not to go on in this
way, but to try to establish some machinery by which he can regulate the
governance and management of this industry,

An Honourable Member: State control.

Prof. N. G. Ranga: I would have liked if the State had cared to deve-
lop the whole of this industry under its own mansgement. He himself
savs that the consumers are loging 80 much .money.. But why ure the
cousumers loging all that? Not because the consumers bave asked this
benign Government to benefit these few capitalista interested in sugar
factories, but because the Government themselves had thought it better to
please these people who were b2coming rather voeiferous. Now, it ecomes
forwurd nnd says: ‘‘No.-no. They are - becoming too noisy. They are
heeoming too prosperous. . They are making so much profits, they are
becoming inconvenient for us, and they are likely to go behind the Congress.
Therefora, we must put these people down, and here is my proposal which
please accept’”. Tf you really want protection for your consumers, if you
really want protection for the agriculturists—we know enough of the Finance
Member not tc get into his snares.

Then, there are the poor cultivators. My Honourable friend from Cam-
bridge the other day came forward and advanced the argument that after
all the cane eultivatora are not going to be affected by this duty at all.

An Honourable Member: He comes from Oxford.

-
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Prof. N. G. Ranga: What a pity, 8ir, that such people blessed with so
much of brilliance should turn out to be such traitors! (Laughter.)

An Honourable Member: What about yourself?

Prof. N. G. Ranga: You know it for yourself. How do the sugar-cane
growers fare by this duty? When this protection was being offered in 1930
or 1931, we were told that sugar-cane growcrs were going to be benefited,
that they were going to be assured of a money crop, of a profitable crop,
and o diversified agrarian economy, that they were going to be assured of
really a paying crop and a profitable one. But whut has been our exper-
ience? Next year the Government came forward with a piece of legislation
which proved to be almost futile in its effect. This piece of legislation
sought to give authority to Provincial Governments to fix a minimum price
for sugur-cane. How many Governments have fixed this? Only the other
day, my Honcurable friend, Sir Girja Shankar Bajpai said in reply to a
question that Bihar and the United Provincer had fixed a minimum prica.

What about other provineces? Madras has not fixed it. Why has not
Madras fixed this minimum price?

The Honourable 8ir James Grigg: Because it is paying twice as much.

Prof. N. @. Ranga: I will give my answer to that. Why has not Madras
fixed this minimum price? The Finance Member has given one answer—
it is paying twice as much. Is he sure about it? He has got it from a
second hand authority, that is not first hand authority anyhow. I come
frora the Madras Presidency, and I come also from the Sugar-cane Grow-
ers’ Conference, fresh from it, and I can assure my Honourable friend, the
Finance Member . .

An Honourable Member: Any sugar in your pocket?

Prof. N. G. Ranga: All the sugar is in the pocket of the Finance Mem-
ber; he would not spare anything for me. (Laughter.) I wish I could
t.ave it, but 1 cannot We are anxious to sell the cane. How are we to
aell it when the Chief Minister and several others, who are interested in the
sugar manufacturing companies, escape from income-tax by calling them
co-operative factories and then refuse to fix this minimum price for the
benefit of the cultivators?

Mr. A. H. Lloyd (Government of India: Nominated Official): How dn
thev escape from income-tax ?

Prof. N. G. Ranga: T have been told,—and I speak subiject to corree-
tinn—that co-operative societies are free from income-tax. The minimum
price has not heen fixed there, and it is not going to be fixed. Tt has not
heen fixed anvhow, and T hope that it will soon be fixed if mv Honourable
friends were to go and make Ministers in spite of some of us. (Laughter.)

Why is it that revenue from income-tax on these sugar manufacturers
hag gone down? TIf it has gone down, it is not because of anv want of
mofite.  Mv Honourable friend. Mr, Chanda, himself has nointed out from
the Indian Finance what huge profits these people are making. When they
are making such profits, why is it that the income is going down? There
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is something wrong somewhere with Mr. Lloyd and his Department. Yon
nave got to tighten your machinery for the collection of your income-tax.
Lhese people—I think—they know it also in England they are past masters
in that art, two or three accounts they keep. If your keep three, hecause
of this dreadful Government, I am sure, my peaple keep two accounts at
leagst. Wae are a little better than you British, but yet we are bad enaugh.
I wont my capitalist friends to be properly taxed so that my r people
may be freed from a small portion of this burden of taxation. g);u cannob
get money as long as you allow these factories to be started in a benami
iashion as co-operative manufacturing companies, when most of these are
not genuine co-operative manufacturing companies at all, If they are
genuine co-aperative companies, certainly I would be the first to ask for
their exemption from the incidence of income-tax. But they are not. I
have brought to the notice of Government twice or thrice in the form of
questions and supplementarics this particular fact, but they would not
care to investigate into it.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member can continue tomorrow.

The Assembly then adjourned till Eleven of the Clack an Thursday, the
19th March, 1987. '
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